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1. Original Appliéation N‘b}i:, - QSCI/O?—'
2, Mn;.sé'i"efition No. . e
3.’}é‘on£§r‘np’t Petition No. | __'___”_/

4, Review Apblit:antioﬁ No. /

Applecant (S) A NWM _VS— Union of India & Ors '
. A Wi A, SN o, RhAriaapar

Adv§caté for the Applicantsi-
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dns application 1s in 2 pan,. ‘ . . . : .
i5 fled C. . for Re <0+ § The applicafit is a physically Handicapped

dCD_f‘fﬁitf: Jdovide IIQ;,,',}U pcrsgm With 7% ilcanng and spcech impairment.
No..22.0 04 0% SY He Iﬁclongs to othi[.*r Backward Class Community.
' Ras been cngabed by thc Respondent No.4 as
“Casi; ‘Worker sin%c October, 2000 at a fixcd pay of
Rs.l@bO]-." In the lmcantime the Rcspondent No.4
advc%'tiscd th¢ 18 bosts of Mazdoor and including

o oM rescrve vécancics fpr ST 02, OBC 07, and General

. M. Registrar
NOY EE

- HER

0b. YHowever, thd) vacancics which have been
Veoe mehuy OVVL‘XD %cd for thc physically Haxidicaépcd persons
ALeolve R, QQ?IP‘Q/ 'algain?.tcd with ST\ category. Therc arc 10
S scpatate vacancicg for I;hy_sically handicapped
— 'persqns. The said advcrtiscment is total violation of
@/712/ guiddline and poli<%ics ecnumerated in Section 33
and §'36 of thc “ﬁrsons with disabilitics (cqual,
oppoftunitics, protcction of rights and full
| parti ii)éfbn) Act"l%gs which is | rcproduced as
. follc:( - . | .

1 “sectioq 33

Reservation of  posts:- Every
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i) Blmdncss or low vision -
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- iii) Loco motor disability or ‘cerebral

o phlsy, infthe: posts: *15.3311““" for
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. <~ -Provided : ‘'that, - the ©~ éﬁpmoﬁaté'
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conditions, if any, as may be snec:ﬁcd o
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The mmugned  Notification iS also
produced as l(Anncxum O) wh1ch is the date o

PN _ of mtervmw and selectlon on 24.9, 2007 o
- | ' ‘1 have,.. hcard Mr.A Ahmcd M [

‘ b0 spunseldfor. the apnhcant and Ms U.Das
f V¥ CN——

v v jearned” Addl.C G.S.C for the rcsnondtants

1 i -tg! o . "\" ’ 0(‘ |. :
Consuienmz thc issue: mvolved 1 am of

Cn*u. TR

the v1ew that noucc ~Amay be issued to the

R

mspondents' " ls,sue~ - notice ‘on the
‘z_'(e_,spo&degt,s.i In thq_mcantime, I direct the-

msnondents to1 nermit the applicant: to atmear
in the exammahon on 24.9. 2007 and he mav
be - nen:mtted to _undergo the . selection .
T X p‘rpcess.; Howcver the result will be this

| U B .category shall be subject to the out come of.

Nohlee & OY"&MW ?.,_thlsq,g._
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06.11.2607  Call this matter on 10.12.2007 for filing ‘written

staiement.

!

S

Member(A)

" Lm

P

! art

10.12.2007 No written statement has been filed

as yet in this case.

« Call this matter on 02.01.2008
awaiting written §jotement trom the

Respondents.

(Gautam Ray) (M.R.Mohanty)
Member (A) Vice-Chairman
"/bb/

02.01.2008 Ms. Usha Das, learned Addl
‘Standing counsel appearing for the Union
of india, undertakes to file ‘Vakalatnama’
mm this case and she undertakes to file

.. Written Statement in course of the day.
Mr.A.Ahmed, learned counsel appearing
for the Applicant undertakes to file
rejoinder. '
N Call this matter on 01.02.2008
awaiting rejoinder from the Applicant.

'{Khushiram) {M.R.Mohanty}
Member{A) Vice-Chairman

7N
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\ . 0.A. 259 07 |
N\ S
01..02.2008 ‘No réjoinder as yet been filed by the
Applicant as=yet. - RN
‘ Subject to the legal pleas to be
) ib o examined at the time of final hearmg,'iﬁ? -
)/ - P -0 | ; —
/! D A" apphcaﬁon is achmtted ‘ :
7 9#_7' ] Call this matter on 12‘11 Februarv
' a T ] A S

Vlc«L -Chai

ihlS case has aln*ady ad
01 02.2008.
' Opportunity was given"
Applicant to file rejoinder by t
- rejoinder has yet been filed in this
; Cail .this matter

12.02. 2008 |

on

Vice-C

None appears for the Ap

R __ 17.03:2008 -
| @ Rt’ T Ain m&“’f the Applicant is present. No re]
- ' 15“)(,‘4,@?( v ; . ~pbeen filed as yet in this ca
YN, . Applicant.
) .
O \,\/ 5 ‘@LM Call this matter on

o éwaiting’ rejoinder from the Appi

Vice-Chair

> D
(M.R.Hona

(MR Mohanty)

'111

mitted on

to the

oday. iNo
I-case.' '
17.03.2008
. -awaiting rejoinder froin the Applicant.

(¢hushiram) ' (M.R.Mohanty)
- Member (A) .- hairman

plicant nor
oinder |has '

se by the

24.03.2008
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3’. - 24.03.2008 ) in this case written statement’
~ and rejoinder have already filed. g
Call this mater on 01.04.2008.

2s. 3 0 o
l_——:——‘_‘_\*—_‘ ' - ]m ‘
sl & briled) (M.R. Mohanty)

&A' e oud, (ng}n S Vice-Chairman
SNV . 01.04.2008 Call this matter on 29.04.2008.
N N~
/ /(@ﬁ(shir/am) m“ty)
| Member {A) Vice-Chairman
nkm
A\w Cc{,%,e 12 \u.o’wb, )
Teer hewuivge, 10/4,2008 This case which was posted to
22, . 29.4.2008, is now postpond/reschedule-
21308 to be listed on 4.6,2008,

Send copies of this order to both
parties.

| ovolen I 10/41/(5‘5"3 - |
Wh(y/ b Lot P bafies. Mﬁ:r(f) ' Vice-Chairman
0o &. DPMNo- ] 731,82 :
%T%O Dh 22/4[0%

04.06.2008 None appears for the Applicant nor

. en

e caoc (s neady “ thg @&hc&nhs present. .
Tor hesring | |
Call this matter on 10.06.2008 for
%% : .hearing.
A e \
(Khushiram) -(M.R. Mohanty)
Member (A) ., ... Vice-Chairman
nkm R
10.06.2008 On the prayer of Mr. A. Ahmed, learned

counsel appearing for the Applicant (made in
presence of Mrs. M. Das, learned Addl
Standing Counsel) this case may be taken up
on 84 July, 2008. 4?&3
({h%xﬁu—ﬁ (M.R.Mohanty)

Member{A) | ~Chairman
Lm
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Member(A)

. . ....‘.'-J.
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Heard Mr A. Ahmed, '.leamed
counsel for the Applicant and Mr
M.U.Ahmed, jearned  Addl ‘Standing
counsel for the Respondents -Hearing
concludcd

Iﬂtf terms of . the “order

recorded separately tl‘ae apphcatlon is
dismissed. No costs. }

(M R.Mohanty) -
Vlce- Chalrman

v,\



CENTRAL ADMINISTRATIVE TRIBUNAL % -
| GUWAHATI BENCH

O.A. No. 259 of 2007

- DATE OF DECISION: 08.07.2008

" Md. Nafiul Ali

-
oooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo Appllcant/s

Mr. A.Ahmed _ : :
................................................. .nonooﬁnoooto.bottooobotonao.oo Advocate for the

‘ Applicant/s.

: - Versus -
Union of India & Others . '
oooooooooooooooooooooooooooo Aootlooooouoavoo-o-}.o-tcoo."-'o'-o.co.005001otoouccoovtoxReSpOndent/S
Mr.M.U.Ahmed, AddL.C.G.S.C. / |
L R R I Y fasacesncs essesanse AdVOCate for the
/ o ,Re§pondents '

CORAM |

THE HON'BLE MR. MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE DR.R.C.PANDA, ADMINISTRATIVE MEMBER

1. | Whether reporters of local newspapers may be allowed to Yes/No
~see the Judgment?

2. Whether to be referred to the Reporter or not? . Yes/No

3. Whether their Lordships W1sh to see the fair copy . '
of the J udgment" ’ Yes/No

ce 4Chai_rrhan/Member (A)
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CENTRAL ADMINISTRATIVE TRIBUNAL -
GUWAHATI BENCH

Original App]ication No.259 of 2007 |
Date of Order: This, the 8th Day of July, 2003
HON’BLE SHRI MANORANJAN MOHANTY, VICE CHAiRMAN
HON’BLE DR.RAMESH CHANDRA PANDA, ADMINISTRATIVE MEMBER

Md.Nafiul Ali :
Son of Ex. Hav. Md. Nazibul Ali
Village: Amsing

Jorabat, near 41 Vehicle Company
P.O: Satgaon, P.S: Noonmati
‘Guwahati-781 027, Assam. o .
e Applicant,
(By Advocate: Mr. Adil Ahmed) :

- Versus -

1.  Union of India _
Represented by the Secretary -
to the Government of India
Ministry of Defence
101, South Block
New Delhi - 110 001.

2. Director General of Ordinance Service
Master General of the Ordinance Branch
Army Head Quarters '
D.H.Q., P.O: New Delhi - 110 011.

3. Commander
Head Quarter, 51 Sub Area
Narengi Cantt, P,O: Satgaon
Guwahati-781 027.

4, Commandant
| 222 ABOD

C/o 99 APO. :

.-+ Respondents.

" (By Advocate: Mr.M.U.Ahmed, Addl. €.G.S.C.)

N\ skokkokokokokokk
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ORDER(ORAL)
08.07.2008

DR. RAMESH CHANDRA PANDA, ADMINISTRATIVE MEMBER

Applicant, being son of vex—s'ervicernan and also physically
, handicapped person with 75% hearing and epeech impairment, applied
to the Respondent No.4 to .be‘ engaged as Mazdoor. The Respondents
vide Advertisement at _Anneuxre-;Q invited applications ‘for' 18 posts
of Mazdoor (ST-?, OBC-7 and General category-9). The
advertisement also clearly specified that.a test will be conducted for
all the candidates irrespective of vthe‘ categories from which they
applied. The advertisement stipulated as follows:- |

F“Following‘ physical test will be held prior to final

interview (i) Endurance Run: 5 Km for males, 1.5 Km for
females, (ii) Load carrying Test”

2,  The Applicant states that he has been engaged as Casual Daily

- wage Worker. witn Respondent-4 since October 2006, He presented -

hi_S' application to - Respondent-4 for regular ‘Mazdoor work,

 Apprehending that he may not be conlsidered by the Respondents for

18 posts of Mazdoor advertised to.be filled, the Appficant approached
this-Tribnnal and sought interim directions.‘ Shri Adil Ahmed, learned
counsel for the Applicant argued before this Tribunal on 21.09.2007
that the advertisement issued did not provide any reservation 'for.
physically handicapped persons and the same have been arnalgamated

with ST category and the said advertisement was in total violation of

/\,\e»%/



3 )
the guidelines and policies prescribed in Sections 33 and 36 of the
“Persons with disabilities (equal opportunities, protection of rights
aﬁd full participation) Act, 1995, Leamed cqunsel for the Applicant
submit';ed that date of interview and seléction for the advertised
posts v\:ras fixed on 24.09.2007. Having heard learned counsels for
both the parties and-' conéidering the ifnportanc.e of the issué raised,
this Tribunal paésed an interim order on 21.09.2007 directing as
follows:-

“In the meantime, I direct the respondents to perrﬁit
the applicant to appear in the examination on
24.9.2007 and he may be permitted to undergo the
selection process. However, the result” “shall be
. subject to the outcome of this O.A.”
3.. We have ﬁeard Ml;. "Adil Ahmed, learned | counsel for the
Applicant and Mr.'M.U.Ahmed, learned Addl. Stahding Counsel for the
Respondents extensively. The Apblicant waS initially challenging the
Respondents in not reserving the posts for the physically handicapped

persons, but desired that he should be selected for the post of

Mazdoor by the Respondents.

4. Since the Applicant was permitted to appéar for the test and the

Respondents have conducted the prescribed physical tést. We confine
ourselves to this specific aspect. Physical test is the iSt stage and the
inferview is the second v\c;hich will lea}d to dréw up successful pahel.
At that stage only the iséue of reservation as demanded by the

Applicant would come up. We are, therefore not looking into the

/\»\mﬁ-"/



. W
aspect of reservation of the posts either for ex-servicemen or

physic'ally disabled persons which has been challenged by the

Applicant,

5. We find from the written statement filed by the Respondents
that the Applicant could not pass the physical test and, therefore, his

candidature was rejected. The Respondents state that

“The respondent authorities were very sympathetic
on his candidature from the very begirm_ing and he
was allowed to compete for the job along with other
candidates. The applicant could not qualify in the
test and as such his candidature for the post was
rejected.” :
The Applicant did not dispute this aspect. Therefore, at the first
round of selection which the Applicant submitted himself could not
qualify. There is a settled principle that one who appears in test
without protest and fails cannot challenge the test. The powers to
conduct test vests with the Respondents and this Tribunal cannot go
into the need or nature of tests. Further there are judicial
pronouncements that Court will not interfere in the selection process
to which the candidates have submitted themselves. In the present
caSe,_ Applicant submitted himself to the selection process and was
found unfit in the physical test as advertised in the newspaper inviting
the applications (qualification in this physical test is a prerequisite for

the interview). Therefore, question whether the Applicant should

have been considered under the physical handicapped quota or under

ond=

"
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V

‘the ex-serviceman quota would not arise. Since he has not qualified

in the physical test, other issues have become irrelevant for us to

- consider.

/bb/

(RAZN\/E_S&H CHANDRA PANDA)

5. In the result, the O.A., being devoid of any merit, is dismissed. No

costs. o

QV@"ﬁ)f
3}15?\696
@l

(MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER ~ VICE-CHAIRMAN
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- Md. Nafiul Ali
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Central Acm.cistiaiive Tribunal . .

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
)20 4557 107 'GURRRATT BENCH, GUWAHATT.

FILED By
Mot Najeut M

(mmiiﬁc%ﬁf UNLOER SECTION 19 OF THE ADMINISTRATIVE
oot Bee RIBUNAL ACT 1985)

ORIGINAL APPLICATION No. XS OF 2007.

/

~Applicant
~ Versus -

The Union of India & Others o :
~Respondents

SYNOPSIS:

The Applicant is a ' Physically Handicapped
person with 75% hearing and speech impairment. He
belongs to Other Backward <Class Community. He had
studied at Asha Rehabilitation ' Centre (For Special
school for Physically and Mentally challenged children).
During his School time he was appreciated by the
Principal of the School for his hard workiﬁg, sincerity,
dedication and good manner. He was also appreciated by
the wvarious social and other orgénisation including
Station Head Quarter, Narangi for his creative and
beautiful works. He has been engaged by the ReggggégﬁEJ

No.4 as Casual Worker since October 2000 at a fixed pay

of Rs.1500/-.In the mean time the Respondent No. {4
advertised the 18 posts of Mazdoor and including reserve
vacancies for ST 02, OBC 07, General 08. However, most

surprisingly vacancies which have been reserved for the

physically handicapped persons a;e amalgamated with ST

category. There are no separate and independent

vacancies forfphysically handicapped persons. The said
advertisement 1is total wviolation of guideline and

policies enumerated in Section 33 and 36 of the “Persons

- Smite, Mot

chedffen
CAOQNQCQ)CQ;)S
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with disabilities (eqﬁal; opportunities, protection of
rights and full participation) Act’1995.
Hence this Original Application seeking justice in

this matter.
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IN THH CENFTHAL-ABMINISTR

GUWAHATI BENCH, GUWAHATI.

ATIVE TRIBUNAL

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE

TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. ‘25?31 OF 2007.

Md. Nafiul Ali

- Versus

~Applicant

-

The Union of India & Others

..Respondents

IRDEX - -

No

s1.

Annexures

Particulars

Page
nos.

Application

l1tolb

Verification_

16

Wit |

Photocopy of the Permanent
Residential Certificate of
the Applicant issued by
! the Deputy Commissioner,
Kamrup {Metro).

17

Photocopy of the Cast
Certificate issued by the
All Assam Other Backward
Classes Asséciation.

18

Photocopy of the Identity
{card for the Disabled
persons issued Dby the
District Social Welfare

| 0fficer, Kamrup, Guwahati.

19- 41

Photocopy of the Merit
Award Certificates in 4
International Children Art
Competition = on 3%
December 2000 held by the
“Korasala's Wwonder Art
Worlid” at Kala Bharati,
Visakhapatnam,

73

Photocopy of the Merit
Award Certificates in 5%
International Children Art
Competition cn ot
December 2001 held by the
“Korasala’s Wonder Art

W?rld” at Kala Bharati,
Vijayawada.

27

. Photocopy of the

NO\'QHAQ A"Qﬁ




certificate of 3%
position in Card Designing
at Pre-regional Meet of
the Abilympics at Sishu
Sarothi, Guwahati held on
21°¢ & 23™ september 2001.

1

-

Exchange Card issued by
Government of Assan,
Department of Labour,

9 G Photocopy of ~ the
certificate of Consolation
Prize in Nature Painting 25
Category in Garden
Competition and  Flower
Show held at Station Head
| Quarter Cell, Narengi.

10 H Photocopy of the
certificate of Art
Competition and secured
position at Assam State XK
Zoo on 24.02.2001
sponsored by Pragati (A
confederation of
oraganisation for
disabled) . |

11 I Photocopy of “the
certificate ' of
appreciation in painting Q7
competition organized by
Rotary Club, Dispur on
10™ November 2003.

12 &K Photocopies of the
certificates of Painting 7‘?42
Water Colour " on Paper, ?
Card Designing (Get Well)
in National Abilympic

: Association of India.

13 L Photocopy of the
certificate of completion
of training of “worLI| 30
RURAL / PAINTING” under
guidance of Miss Rituparna
Das on 04.03.05.

14 M Photocopy of the
certificate issued by the 7/
Principal, Asha School,

, Guwahati on 23.12.2005.

15 N Photocopy of School
certificate issued by the
Principal of Asha 32
Rehabilitation Centre,

D Narangi on 30.09.2006.

16 e Photocopy of Employment

33-34

Naf,

'(‘/\,! [



Guwahati on 27.08.2007 as
Physically Handicapped,
Deaf & Dumb with 75%
disability.

17 Photocopy of the
Representation made by the
Applicant before the 3 5
Commandant, 222 A.B.O.D.,

C/o 99 A.P.O.

18 Photocopy of the
Advertisement of 3¢
application for the trade
of Mazdoor issued by the
Respondent No.4.

Date: 10 -09 -200% | - Filed By:

N C)\'QL‘L,\,-Q Al :

st

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL _j f E,
GUWAHATI BENCH, GUWAHATI, TR g,
=
(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE Y
TRIBUNAL ACT 1985) (o
ORIGINAL APPLICATION NO. 259 OF 2007.
BETWEEN

Md. Nafiul Ali

Son of Ex. Hav.

Md. Nazibul Ali

Resident of Village:- Amsing

Jorabat, near 41 Vehicle

Company, Police Station-

Noonmati, P.O.-Satgaon,

Guwahati-781027, Assam.
~APPLICANT

- AND -~

1. The Union of India
represented by the Secretary
to the Government of India,
Ministry of Defence, 101
South Block, New Delhi-1.

2. The Director General of
Ordinance Service, Master
General of the Ordinance
Branch, Army Head Quarters,
D.H.Q.: P.O. New Delhi~
110011.

3. The Commander L
Head Quarter, 51 Sub Area oE
Narengi Cantt. P.O.-Satgaon,
Guwahati-781027

4, The Commandant A
222 ABOD
C/o 99 A.P.O.
.RESPONDENTS

DETAILS OF THE APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

This Application is made against the impugned

advertisement for recruitment to the post of

Nodiol AY/
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Mazdoor in the Office of the Respondent No.4
whereby Physical Handicapped reservation is

amalgamated with S.T. reservation.

2. JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter
of the instant application is within the

jurisdiction of this Hon’ble Tribunal.

3. LIMITATION:

The Applicant further declares that the subject
matter of the instant application is within the
limitation period prescribed under Section 21 of
the Administrative Tribunals Act 1985. '

4. FACTS OF THE CASE:
Facts of the case in brief are given below:

4.1) That your Applicant is a citizen of India and as
such, he is entitled to all the rights, protections
and privileges guaranteed under the Constitution of
India and the laws framed thereunder from time to
time. He is a permanent resident of Village-~ |
Amsing, Jorabat, P.0.~-Satgaon, P.S.~Noonmati,
Mouza-Panbari, Police Station~Noonmati, in the
District of Kamrup (Metro), Assam. He is aged about
22 years. He belongs to Other Backward Class (Maria
Community). It is to be stated that his father is

Ex. Serviceman of Indian Army.

Photocopy = of - the Permanent
Residential Certificate of the
Applicant issued by the Deputy

Commiésioner, Kamrup (Metro), is

B Nogbv%u?’f“rﬁ
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4.3)

(b'\

annexed hereunto and marked as

ANNEXURE-A.

fhotocopy of the Cast Certificate
issued by the All Assam Other
Backward Classes ‘Association is
annexed hereunto and marked as
}'ANNEXDRE-B.

That your Applicant begs to state that he is a
physically disabled person with 75% Hearing &
Speech Impairment. The District Social Welfare
Officer, Kamrup, Guwahati has issued an Identity
Card to the Applicant on 26.10.2003.

Photocopy of | the Identity card
for the Disabled persons issued
by the District Social Welfare
Officer,. Kamrup, Guwahati 1is
annexed heré;unto and marked as
ANNEXURE-C.

That your Applicant begs to state that he has

- studied in Asha Rehabilitation Centre (For Special

School for the Physically and Mentally Challenged
Children), C/o ledvanced Base Workshop, E.M.E.,
C/o 99 A.P.O0. He was awarded with Merit Award
Certificates in 4" 1International Children Art
Competition ‘on 3! December 2000, 5 International
Children Art Competition on 9*" December 2001 held
by the “Korasala’s Wonder Art World” at Kaia
Bharati, Visakhapatnam and Vija‘yawada. He was
awarded 3" position in Card Designing at Pre-
regional Meet of the Abilympics at Sishu Sarothi,
Guwahati held on 21°* & 23" September 2001. He was

awarded .Consolation Prize in Nature Painting

CNoliuk AR
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- Category in Garden Competition and Flower Show held
at Station Head Quarter Cell, Narengi. He has
participated in Art <Competition and secured
position at Assam State Zoo on 24.02.2001 sponsored
by Pragati (A confederation of oraganisation for
disabled). He got certificate of appreciation in
painting competition organized by Rotary Club,
Dispur on 10™ November 2003. He was also awarded
for Painting Water Colour on Paper, Card Designing
(Get Well) in National Abilympic Association of
India. He has completed training of “WORLI RURAL /
PAINTING” under guidance of Miss Rituparna Das on
04.03.05.

Photocopy of the Merit Award
 Certificates in 4™ International
Children Art Competition on 3™
December 2000 held by the
“Korasala’s Wonder Art World” at
Kala Bhara'ti, Visakhapatnam is
annexed hereunto and marked as
ANNEXURE~-D.

Photocopy o©f the Merit Award
Certificates in 5™ International
Children Art Competition on 9
December 2001 held by the
“Korasala’s Wonder Art World” at
Kala  Bharati, Vijayawada is
annexed hereunto and marked as
ANNEXURE-E.

Photocopy ©of the certificate of
3" position in Card Designing at
Pre-regional Meet of the
Abilympics at Sishu Sarothi,

Nodiok AL ,
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Guwahati held on 21°% §& 23%
September 2001 is annexed
hereunto and marked as ANNEXURE~
F.

Photocopy o©of the certificate of
Consolation  Prize in  Nature
Painting Category in Garden
Competition and Flower Show held
at Station Head Quarter Cell,
Narengi is annexed hersunto and
marked as ANNEXURE-G.

‘Photocopy of the certificate of
Art Competition and secured
position at Assam State Zoo on
24.02.2001 sponsored by Pragati
(A confederation of oraganisation
for disabled) is annexed hereunto
and marked as ANNEXURE-~H.

Photocopy of the certificate of
appreciation in painting
competition organized by Rotary
Club, Dispur on 10 November
2003 is annexed hereunto and
marked as ANNEXURE-I.

Photocopies of the certificates
of Painting Water Colour on
Paper, Card Designing (Get Well)
in National Abilympic Association
of India is annexed hereunto and
marked as ANNEXURE-J & K .,

Mok ul e,
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Photocopy of the certificate of
completion of training of “WORLI
RURAL / PAINTING” under guidance
of Miss Rituparna Das on 04.03.05
is annexed hereunto and marked as
ANNEXURE=~L,

4.4) That your Applicant begs to state that he was
awarded with certificate by the Principal, Asha
School, Guwahati on 23.12.2005 for his dedication
and sincerity in his work for making beautiful
cards. The school also awarded him Rs.100/- (Rupees
One hundred only ) for his hard work. The Principal
of Asha Rehabilitation Centre, Narangi vide her
certificate dated 30.09.2006 appreciated the
applicant about his sincerity, dedication,

enthusiasms and his hard working nature.

Photocopy o©of the certificate
issued by the Principal, Asha
School, Guwahati on 23.12.2005 is
annexed hereunto and marked as
ANNEXURE-M.

Photocopy of School certificate
issued by the Principal of Asha

~Rehabilitation Centre, Narangi on
30.09,2006 is annexed hereunto
and marked as ANNEUXRE-N.

4.5) That your Applicant begs to state that has been
engaged as Casual Daily Wage Worker, by the
Respondent No.4 i.e. the Commandant, 222 ABOD,
Narangi, C/o 99 A.P.0, at a fixed salary of
Rs.1500/- (Rupees Fifteen hundred only) per month

since October 2006 to till date. His name was

Mokt ol AL
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"enrolled in  Employment Exchange, Government of
Assam, Department of Labour, Guwahati on 27.08.2007
as Physically Handicapped, Deaf & Dumb with 75%
disability. _ |

Photocopy of Employment.Exchange

Card issued by Government of

Assam, Department of Labour,

Guwahati on 27.08.2007 as

Physicélly Handicapped, Deaf ¢

Dumb with 75% disability is

annexure hereunto and umrked as -
ANNEXURE~O, |

4.6) That your Applicant begs to state that he has made
a Representation before the - Commandant, 222
A.B.0.D., C/o 99 A.P.0. for permanent appointment

for the post of Mazdoor under him.

Photocopy of the Representation
made by the Applicant before the
Commandant, 222 A.B.0.D., C/o 99
A.P.O. is annexed hereunto and
marked as ANNEXURE-P.

4.7) That your Applicant begs to state that the
Respondent No.4 vide his Advertisement invited
application fqt the trade of Mazdoor. In the said
advertisement total number of vacancies are 18 and
reserve vacancies are for S.T.‘Oz, OBC 07, Gen 09.
However, most surprisingly vacancies that have been
reserved for Physically Handicapped persons are
amalgamated with' S.T. Category. There are no
separate or independent reserve vacancies for
Physically Handicapped persons shown in the
Advertisement. By virtue of the said advertisement

only Schedule Tribe persons ‘who are Physically

Moking ALl
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Handicapped éan-apply for the said reserved post of

~Mazdoor in category of Physically Handicapped

persons. The aforesaid advertisement 1is total

~violation of guideline and policy enumerated in

- 4.8)

Nokied ALY

“The persons with disabilities (equal
opportunities, protection of rights and full
participation) Ac¢t. 1995, The recruitment to the
said posts i.e. Mazdoor are going to be held on
24.09.2007. As such finding no other alternative
your Applicant is compelled to approach this
Hon’ble Tribunal for seeking justice into this'

matter.

Photocopy of the Advertisement of
application = for the trade of
Mazdoor issued by the Respondent
No.4 is annexed hereunto and
marked as ANNEUXRE-Q.

That your Applicant begs to state that Physically
Handicapped persons are given opportunity in
employment by the Government of India without
discriminating them by caste, creed and religions,
It is a separate quota of reservation under “The
persons with disabilities (equal, opportunities,
protection of rights and full participation) Act
1995. Section 33 and 36 providesvfor reservation of
posts and vacancies not filled up to be carried
forward. For kind perusal of this Hon’ble Tribunal

Section 33 and 36 are quoted below.

Y——/:’;:;tion 3

Reservation of posts:- Every appropriate
Government shall appoint in every establishment
such percentage of vacancies not 1less than

three percent, for persons or class of persons
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with disability of which one percent each shall

be reserved for persons suffering from-

(1) blindness or low vision

(ii) hearing impairment

{1iii) locomotor disability or cerebral
palsy, in the posts identified for
each disability.

Provided that the appropriate Government may,
having regard to the type of work carried on in
any department or establishment, by
notification subject to such conditions, if
any, as may be specified in such notification,

exempt any establisﬁed froﬁ tﬁé provisioﬁélof‘

this sec;iéi:i”:::)

“Section 36 = S
Vacancies not filled up to carried forward-

Where in recruitment year any  vacancy. under
Section 33, cannot be filled up due to non-
availabiliéy of a suitable person with
disability or,  for any other sufficient
reasons, such vacancy shall be carried forward
in the succeeding recruitment year and if in
the succeeding recruitment year also suitable
persons with disability is not available, it
may first be filled by interchange among the
three categories and only when there is no
person with disability available for the post
in that year, the employer shall fill ﬁp the
vacancy by appointment of a person, other than

an person with disability :

Nodiwd pLi
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Provided that if the nature of vacancies in an
establishment is such that a given category of
person cannot be employed, the vacancies may be
interchanged among the three categories with
the prior approval of the appropriate

Government.”

4.9) That your Applicant submits that he has fulfilled
all the criteria laid down in the advertisement for
the post of Mazdoor. However, the Respondent No.4
with all ulterior motives amalgamated the Physical
Handicapped Quota with S.T. Quota; which is not
permissible under the provision of aforesaid Act.
as mentioned in the preceding paragraph. The
actions of the Respondents are not maintainable

undef £he eye of law.

4.)0) That your Applicant submits that the Respondents
have acted in arbitrary, unfair, unjustified and
against the estéblis;hééw priﬁciple of 1law. The
aforesaid action of the Respondents is violative of
Article 14, 16, 21 & 309 of the Constitution of the

India.

4.1]) That your Applicant submits that he has strong
prima-facie case in his favour and It is a fit case
where your Lordship may interfere into the matter

by staying the recruitment of Mazdoor going to be
held on 24.09.2007 by virtue of the impugned
Adveftisement regarding recruitment of the post of
Mazdoor against the vacancies of persons with
disabilities, otherwise the Applicant will suffer
irreparable loss and injury as because the balance

of convenience is in his favour.

Noddiod At



j | A

4.@@3That your Applicant submits that he is suffering
from frustration and mental depression due to non-
consideration of his candidature for the post of
Mazdoor. Now the Applicant apprehends that the
Respondents are going to  accommodate their
interested persons in the post of Mazdoor by
'violating the guideline for employment of

Physically Handicapped persons.

4.13)That your Applicant submits he is running from

pillar to post for seeking redressal of his
grievances. |

) 4.ﬂ§$That your Applicant submits that the action of the

Respondents is illegal; arbitrary, whimsical, mala-

fide and colourable exercise of pbwet, and thus is

not sustainable in the eyes of law.

4.15)That your Applicant submits . that the legitimate
expectation of the Applicant, in view of the facts
and circumstances that have narrated above, have

apparently been infringed in the instant case.

4.16)That your Applicant demanded justice and the same

has been denied to him.

4.i$§That this application is made bonafide and for the
cause of justice.

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that due to the above reasons narrated in
details the action of the Respondents is prima-
facie, illegal, mala~fide, arbitrary and without
jurisdiction. Hence, the impugned recruitment to

the post or Mazdoor going to be held on 24.08.07 by

Nediod AL
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virtue Of the Advertisement is Tiable to be set

aside and..quashed.

5.2)For that the ~Re~spﬂndentsv cannet ‘discriminate -the

5.3

5., 4"

Applicant on the basis of caste, creed and religion
in the reserve post of Physically Handicapped

persons. ience, the impugned recruitment -to the

..post or Mazdoor going to .be held on 24.09.07 by

virtue of the Advertisement is liable to be set

aside and quashed.

For that the Respondents had to‘.ally vioc ed the

Section 33 and .36 of the Persons w1th Dlsabllltles

(equal opportum.tles, protection of rlghts and_-full-

partic‘ipation) Act. 1395. Hence, the impugned
recrultment to the post or Mazdoor gm.ng to be held
on 24.09.07 by wvirtue of the Advertisement 1is

liable to be set aside and quashed.

For that the tultilled the criteria laid down “tor

recruitment. of Mazdoor and till date he has been

working as casual Mazdoor undexf the Respondént_

No.4. As such the Respohdents cannot a ditterential
treatment to wards the Applicant. Hence, .the
impugned recruitment to the post or Mazdoor going
tc be held on 24.09.07 by virtue ot the

Advertisement 1is liable to be set aside and

quashed.

2.2} For that mere perusal of the Advertisement to the

i-post of Mazdoor would reveal ihat the same waS‘

1ssued in colorable ‘exercise of power and the same

is  based on extranecus considerations. _The main

reasons behind issuance of the said advertisement

being to deprive the Applicant to the post of

V\{ D\'P*\"b\l A’Q{
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azdoor, the same cannot stand the scrutiny ot law

and is required to be set aside and quashed.

"5.8)For that <¢the manner and method in which the
advertisement was issued would clearly reflect the
non application of mind of the matter by the
Authorities.. A3 such__the _impugned advertisement

does not have any legs to stand on and is required

[P

to be set aside and quashed.

5./)For that the action ot the Respondents is prima

facie, whimsical, mala-fide, lllegal and thh a

motlve behind and also is v:x.olat:.on of the

_principles_of naturail justice.

.5,8) For that the action ot the Respondents is violative

of the fundamental rights guaranteed underv the
Article 14, 16, 21 and 309 of the Constitution of

$.9) For that it is not just and fair to deprive the
‘ Applicant from getting his due opportunity to
appear in the post of Mazdoor as a Physically

Handicapped candidate.

5.10)For that the Respondents being a model employee
cannot be allowed to adopt a differentiate approach
towards the Applicant by not giving due opportunity
to appear as a Physically Handicapped candidate in

the selection of Mazdoor.

5.11)For that the action of the Respondents is not

maintainable under the eyes of law as well as fact.
5.12)For that in any view of the matter, the action ot

the Respondents is not sustainable in the eye of

law.

N@\,@'JU\J) Y
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The Applicant crave leave of this Hon’ble Tribunal
to advance further grounds at the time of hearing of the
instant Application.

. DETALLS OF REMEDIES EXHAUSTED:

Trat there is no other alternative and efficacious

and remedy available to the Applicant except the

invoking the jurisdiction of this Hon’ble Tribunal under

Section 19 ot the Administrative Tribumal Act, 1385.

7.  MATTERS NOT PREVIOUSLY PILED OR PENDING BEFORE ANY

OTHER CQURT: ' '

That the Appiicant turther declare that he has not
filed any application, writ petition or suit in réSpect
of the subject matter of the instant application before
any other court, authority, nor any such appli ication,

writ petition of suit is pending before any of them.

g. RELLIEY PRAYED FOR:

Under the facts and circumstances
stated above, ‘the Applicant most
réspectfully prayed that Your
Lordships may be pleased to a nit
this application, call for the
records of the case, issue notices to
the Respondents ‘as to why the reliet
and relieves sought for the Applicant
may not be granted and after hearing
the parties may be pieased to direct
the Respondents to give the following

relief (s).

8.1 That the Hon’'ble Tribunal may be pleased to set

aside and quashed the impugned. advertisement for

N ol Ay



- 15- | o 0;7

recruitment of Mazdoor to be heid on 24.08,.07

z
against the Physical Handicapped Quota.

8.2 To direct the Respondents to advertise afresh to
the post of Mazdoor as per the existing policy and
guideline enumerated under the Act. of “The persons
with disabilities {equal opportunities, protection

of rights and full participation) Act. 1995.

8.3 To pass any other appropriate reiiet or relives to
which the Applicant may be entitled and as may be
deem fit and proper by the Hon’ble Tribunal.

8.4 To pay the costs of the application.
y N

Pending the tinal <disposal o©f the Original
Application the Applicant humbly prays before Your
Lordship’s for issuance of an interim order by directing
the Respondents not to proceed further with the
advertisement for recruitment to the post of Mazdoor
going to be held on 24.09.07.

10. APPLICATION 1S FILED THROUGH AUVOCATE.
11. PARTICULARS Of 1.P.0.
I.P.O. No. 1= 3X G 04085y

Date of Issue :- 20 -8 - 200%

Issued from :- Quwahal GPD
payable at 1= Gueoahel

12. LIST OF ENCLOSURES:

As stated in Index. .

. Voarification

Nﬂ'\'p ‘ol ﬁﬂa
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I, Md. Nafiul Ali, Son of Md. Nazibul Ali, aged
about 22 vyears, resident of Amsing Jorabat, near 41
Vehicle Combany, Police Station- Noonmati do hereby
solemnly verify that the statements made in paragraph

nos. [,.61 1) L,./Z

are true to my knowledge, those made in paragraph nos.

4-“@43 are being matters of records are true to my -
information derived there from which I believe to be
true and those made in paragraph 5 are true to my legal
advice and rests are my humble submissions before this
Hon’ble Tribunal. I have not suppressed any material

facts.

And I sign this verification on this the 90t day of SQP@me;

2007.
1

NaQ(m&:AQ/ :
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has been awarded in the 4fh International

thlo‘ren's Art Compemion én
3rd December 2000 held by
the "Korasala's Wonder Art World"
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Noyfiod AL ~ SHISHU
0y igts, Rabrosdito oo (it SAROTH!

- . Spastics Sociely of Assam '
/,‘,//.f/\/\*o\///\g\}b : Olf Ramknshna Mission Road, Biruban, Guwahali-781 016
o - . e et e . Ph: (0361) /,f _{.OQQO .

Hugistiation No. J86Y ol 18u7.0

" FCRA No, 020780030

Aftiliatod to Spastics Socloty of Esstern Indla
Donalions oxempt lrom tncomo Tax undor Sec. 80 G

22.9. 2001

Dear /\/0\-6"4(/—/0 \M/\« d
r- .

Cor(/t?mlula_g wns for being awarded the 2) position in CQLPG/ MWN/\;

LS

”JQ:\;LQ\‘QDM}---CM{”QM the Pre Regional /fced o

{ the Abil)‘impics at Shishu
Sorothi Guwahatiheld on 217 - 237 September 2001.

You have been selected to participate n the Regional mect tobe held o Kolkata on
the 17™ - 19™ of October 2001, You should report to the following address by the

17" morning. Your stay and accommodation will be organised by them.

-

AN

The Indion Instituie of Cercbral Palsy

35/1 Taratalla Road

Colcutta - 700 019 - ) .
Tele: 401- 0240/3488/3337

Fax 401-4177

Pl sce1®vantcom

Please confirm your participation inwriting fo the above mentionzd address by the

1 o October positively by phone/ fax/ email. For further information please
contact Mrs.Ranu Bancrjce at the above address. '

: '
Yours sincerely
-~ [ , ) . - N
\“’\‘\ 1a t\..f«\.(}i‘(' IR ;
taira ¥.oql) '
Fyecutwe Director

Sishu Sarothi :
Pre Regional Centre- Abilympics

p& ; @,Q JUPN ) s oo “20 cC,OA/v\,L?/ L | ‘
ﬂzﬁﬂ»ﬁ,@'}\/ﬂ/&{}\j ,@J\;’ﬁzﬁ SIS
Lfgv\, o s oba la .

Disgnostic Clinic ¢ Out Student Depaitiment o Baby Clinic @ Centre for Special Education @ Out Reach Centros
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_ 15- ANNEXURE- G

B . v T Al o 4o P aee DS L ivIT

STATION HEADQUARTERS CELL
GARDEN COMPETITION & FLOWER SHOW-2001
CERTIFICATE OF MERIT |

Cereiicd LAQt. o e Tl afeel.
|
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_ 30 - ANNEXURE- [_
/‘h : ' b .
, J A SPECIAL SCHOOL FOR THE PHYSICALLY AND \)i3>
/ : MENTALLY CHALLENGED CHILDREN
:;s Dipanwita Das - Asha Rehabilitation Centre
’rincipal C/O 1 Adv Base Wksp EME
Tele : 6046  (O) | C/0 99 APO o
475866 (R) . : . :

TO WHOM JT MAY CONCERN

This 15 to certify that Master Nafiul Ali {Hearing Challenged), L
S:C Md. Nazibur Ali, a student of Asha Rahabilitation Centre. 0 1 Adv Base i )
Whep EME, C/0 99 APO has succesefuily completed the traming of “WORLI
RURAL/PAINTING” under the guidance of Miss Rituparna Duz on 04,0205,

Hie training has been appreciated by the management of  Asha
Rehabilitation Centre.

p ' ‘
He bears good moral character.

i
Iwish all success inhis life. - .
{
i
\ i
i
. ) (% _ y N
Ma O/w»/\&o\ Qs - '
, ' ? . Princhhal
Cowal 758 SIGAI 47 I ARCh. NAGAGS

T AdVTE e Jen o :
2l : | : : !
ATTESTgo ‘

- ADVOC 478



T . A L A -
B - s . X b b o N 5 s A i o .. . .
sk AU D 40 € @RS ST TRl W e S Cao i St S R LB 0 Gl s VSIS £ 0 - ot 9 e, €A b N

jo P ANNEXURE- Y,

CERTIFICATE

This is to certify that ASHA SCHOOL,Narangi, would like to
convey their gratitude and thanks to Master Nafiul Ali (Hearing
Challanged ) for his dedication and sincere in his work of making
beautifulcards, .

Thé Asha School, Narangi, gladly would like to present a
Rs.196.00 (Rs.hundred onty) to Master Nafiul Ali for his hard work.

Date : 23.12.05 | Pri:&%m%&%(“

AshR" ool . .
A ‘%Igi‘angi |

ATTESTED
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/TeleA 6046  (O) C/O 99 APO
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/ | -32- AKNEXURE:- IV
' .}/ij ' A_SPECIAL SCHOOL FOR THE PHYSICALLY AND 47
/. "~ MENTALLY CHALLENGED CHILDREN

s Dipanwita Das ‘ Asha Rehabilitation Centre
/rincipal e C/O 1 Adv Base Wksp EME

)

TO WHOM IT MAY CONCERN

| This is to certify that Md. Nafiul Al, s/o Ex-Hav. Md.Nazibul Al
has studied in Asha Rehabilitation Centre Narangi Cantt.till 30th Scpt.2006.

He is very sincere, dedicated, enthusiastic and hard working student.
He always pa111c1pates in all activities of the school. His Arts and Paintings
are highly appreciated and also taken by dignitaries visiting the centre time
to time. Besidés this, he 1s the in-charge of the Masala grinding unit and is

running it successfully He shows lemall\able improvement in his academics
also

He is very humble, polite and has brotherly attitude towards other
ClnldJ en.

He bears a very good moral character.

I'wish hus all success in life.

Nar angl (,antt. Guwahau
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CENRTMENTLOU AOUR .
L\n“mmhm EXCHANGE

IDENEEN CARD

(Nt an Tntroduetion card {or interview with employeesy

1. Namg ot

20 Date of Registration 9\ I?(‘\7 .................
2. Registiation Ny Q\»D“()' .......................
LN OO, Chel g RER ‘C‘

SRR

B ",;:-"‘ Qf:} . N
. /{C - .:\.-‘.{;\\ P } H
\e y Aont- and
Rl Ts

.......................................

L ohy

INSTRUCTION IH APPEICANT

(an Bx"\- this card with vou whenever Dane hetore
\4(\1' come tothe 1 \lem ¢,
Tha Quete vour Reg iarntion Numbor

and N C.O. Number whenever

which
registration
shoubd by

5\

vou write 1o the Exchange. renewgd {iw
() Renew vour Registration every \ ({5}( % =

three maentha g

I Sou_do_not_reney _hy the” .

duc | date. ~ouyreaistration will| |

he can s.,tJ l.t‘.d. ,

A0 Yo o S \(‘H. \_"\ St

per pnptlvoor by post, For renewia! | !

el DO NOT SEND THIS ,

¢ \}\n\ Anah o the Exchange ena

REPEY PAID POST CARD.
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-' . scturn this card when you no longer require '
= employment assistance after filing the Affix postage
following entrics. : stamp here

[.# [ have sccured employment with

(Name of Employc)
through #you® my own cttort.
2% [ no fonger require employment assistance.
To
(Signature of Applicant) )
Date...ooreen 19 /‘(Of{l[‘c{ ( Al he Employment Officer
Employment Exchange

COR OFFICIAL USE ONLY

# Siomauturd g N, e
Stz Nefinf py
ldentification Marks
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) Dated :  Aug 2007
The Commandant,

222 ABOD,
Clo 99 APO

APPLICA TION FOR THE POST OF MAZDOOR

Respected Sir,

With due respect and humble submission, I, Md. Nafiul Ali (Hearing Language
and Speech Challenged), S0 Ex-Hav. Md. N Ali (ASC -MT) and a student of Asha
Rehabilitation Centre, Narangi Cantt, till 30 Sep.2006, would like to lay down the
following few lines for your kind consideration and favourable action please.

That Sir, I successtully completed the traming of “DRAFTMANSIP?
and*WORLL ART/PAINTING™ designs (Certificate encl.). Also, 1 acquired basic
training in Computer. Pesides this, I won prizes in different Arts and  Sports
Competitions, viz. AWWA  Gieeting / Wrapping paper design  (National Level).
Abilympics (Regional) etc.

During school days. 1 was the in-charge of *“MASALA GRINDING” unit. My
& ) Y
performance there in pleased the management of the school very much.

That Sir, being a son of an Ex-Serviceman who is facing financial constraint to
look atter my sibling’s study as well as to meet the family expenses from his limited

pension. Owing to this, ITwant to go in for service to support my family.

1 hope the certificates enclosed herewith in my favour will suit the requirements
of this job and will be considered favourably on my disability ground.
Thanking You

Yours faithfully,

( Md. Nafiul Ali )

Encl. Photocopies of certificates

ATTESTED
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22 ABOD

GOVERNMENT OF INDIA '
. MINISTRY "OF DEFENCE '
222 ADV BASE ORDNANCE DEPOT, c/0 99 APO
1. Applications are invilad from Indian Nationats for the poat of Mazdogr,
TIIQE%S of pay and spatifications ol the post are given below :

S.No.|Designation | No. of vacancies * Pay Scale
o post ST | OBC Gen | Total
—— e
EY) Mrorrdney, n?__m? na 111 Re a8, 0002200

'8 |Mazdoor

“

e T e (P Y ——

Note * *Vacancles teserved for Physlcuily Hanalcapped e % Mazd—(-J:JT
ol ST Catagory) and for Ex-Setvicemen (03 x Mazdows of S 11GBC/ G,
Category) will be fileg lirst. Recrultment for the Ex-Servicemen and
Physically Handicapped will be completed prior to recruitment lor other
vacancles including reserve categories. Physically handicapped and-
Ex-Servicemen, thus selected, would be placed, against respective
categcries. .
2. Eligibility criteria as perrecruitment rules for the post!s &s under:
S.No]Trade - Qualilications T

‘ Compulsory " | Desirable
Piintary School Pass Knowledge of Hindi ang
English with additional
qualifieation in any trade of
Carpenter, Mechanic,
Electrician and Driver.

——

——— ]
3. Agelimii:a) 181025 Years as on 01 Sepl. 2007 (the upper age limit
Is relaxable for ST uplo 5 years and tor OBC upto 3 years, The upper
agedimitfor PH is further relaxable upto 10 years). (b) Age limit for Ex-
Servicemen of Armed Forces will be determined asunder ! Present age
-minus period-of service rendered in Armed Forcegs plus tirge years not
o exceed 25 vears.
4. Dae.of Test and Juterviey : 24 Sepl. 2007,
5. EJQQQJJL[DLQMQWi Football ground, 2p2 ABQD, C/s 59 APO.

. ion Qf v - 1emporary but fikely to be permanent in near future,
7. No TAJOA wil be admissitie lo the candidates for appearing in the
testsdinerview. Cancioaies win nave to,mak2 ineir ow Qi CNGAMeINS of
move, boa:dinglloading as it may jake 2.3 days time. :

- 8. Time : Candidates arriving after 0800 his. on the specific date will
not be allowed 1o parlicipate in the TesVinterview. ’
9. t of Tést : a) Physi : Following physicat test wil be
held prior to finalinlerview, (i) Endurance Run : 5 Km for Males, 1.6 Km
for Femaies. (ii) Load carrying Test.

10. Candidales will be subjecled to physical tests, Any Injury sustained
by the indl. during the tests will not be the responsibllity of this
Organisation, ) ' )
1. Application should be addressed to Administrative Olticer, 222
ABOD, Clo 99 APO. The last date of receipt of application is 01 Sept,
2007. Allincomplete applications will be rejected.
12. All candidates will be in possession of call letter issued by this
office alter selection/acceptance of application lorms. No candidate will
be peinived to appear in examinaiion who does. not posess the call
letter
13. Brocadure for Recruiimeny :
'8) ‘Photocopies ¢l Birth, Caste and Educational Certificate duly attested
by Gazetled Officer are 1o be attached 'with the application, .
b)- Fhotocopy of discharge certificate (if the candidale is an Ex.
Sewvicemen),
€} Thecandidates are reqd. to bring the originat documents as required
inthe application form at the ting of interview. In case a candidata fails
to subimit the documents in original at the time of interview he shall not
be considered for the inlerview,
d) . Documents in upport of claim of age refaxation. -
-ty Sl

-~ tomis e e N mata M -
Sale dssued by @ waziiing, Dficer |

o2 Looahar e
Aug. 007,
) Application duly signed by the applicant shouid includa dalaiis such
as Name in lull in Block Lellers, Father's Name, Post applied for, Date
of Biith wilh supporting documents duly completed, educational
qualification, Addiess in full both permanent and present with Pin Ccede,
vihether OBC/Ex-Servicemen with supporting documents,

14. Tise number of peslvacancies are tentative. The tecritment process
canbe caacelied ruspendadiernminated by Commandant, 2222 ABOD at
any staj. and his decision in this regard in final and no appeal will be
enterlained.

15. Any altempt by any candidate 10 inlluence the se'zction process
may resultin disquahification of the candidate fiom taking turther part in

| D
- ATTESTE
/%&Zé&

ADVOCATE
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL j
GUWAHATI BENCH, GUWAHATI \,__
IN THE MATTER OF
o OA No 259/2007
Q‘?ﬁﬁi aafas Grf:-xq.tcrm .
Centrs} Adm.uisirutive T, bubal Md Naftul Al
J | ' .....Applicant
1 -
E ' " _
%Sj Q?T{Tﬂ S V. Versus
: Guwak.ti Berch Union of India & others

......... Respondents
-AND-

IN THE MATTER OF

Written Statement submitted by the Respondent No 1 to 4

WRITTEN STATEMENT:

The humble answering respondents submitted their written statement as follows:

1) ThatTam ... =@l Fomd condd o B \»\852\, ‘Rt

....................

- Ceomomenndeeid. 22 . AoD clo da APo.

.......................................................................................................................

~v... and respondent NoO ........................ in the above case. 1 have gone through a copy of the .
appli'cétion served on me and have understood the contents thereof. Save and except whatever is
specifically admitted in this written statement, the contentions and statements made in the application

and authorised to file the written statement on behalf of all the respondents.

- (b) ' The application is filed unjust and unsustainable as to both facts and in law.

(c) That the application is bad for non-joinder of necessary parties and misjoinder of

~ unnecessary parities.

N That the application is also hit by the principles of waiver estoppels and acquiescence

_ 'a‘nd liable to be dismissed.

(e) ' That any action taken by the respondents was not stigmatic and some were for the sake
of public interest and it cannot be said that the decision taken by the Respondents, against the

applicants had suffered from vice of illegality.

. \' QW ‘ ndon S ' W
%/\(V w’g@x @@a ’\ZA\ .
R |
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2) T at-w11h.mg&d to fthecstatemenft made in paragraph 1 of the OA, the answering

e — e,

respondents beg to submit that advertisement seeking suitable candidates for the post of Mazdoor was

published in the local News paper in the regional language and also in the National dailies so as to
give wide publicity for filling up 18 (eighteen) posts of Mazdoor in this depot showing the number of

vacancies against each category. Regarding the amalgamation of ST category with the physically

- handicapped person, it is stated that the authorised strength for the post of Mazdoor in this depot is

567. As per post based reservation roster in respect of Mazdoor maintained by this depot, serial

Nos. 1, 34 and 67 are allotted for physically handicapped category of person for recruitment as per .

' Ihtegrated Headquarters of MOD (Army) Letter No A/23801/32/Policy/OS-8C (I) dated 13 Jun

e e §

32% The 100 point roster is made as per Policy issued vide Integrated Headquarter of MOD (Army)

letter Nd 80992/SCT/Policy/OS-8C (I) dated 08 February 1999. The roster is prepared as per

reservation policy of respective states and accordingly the roster in the depot is prepared as per

- reservation policy of Assam Government i.e ST 12%, OBC 27% and SC 7% . As per the roster and

specific physicallyvl-landicapped vacancies, the details of physically handicapped posts are as under:-

S. No Category ' Remarks

@ 1 UR (PH) VH Already filled

(b) 34 ST (PH) 4+ Vacant |

©) 67 ST (PH) o4 Vacant

@ 101 ST (PH) VH : Vacant

e 134 ST (PH) “tH Vacant

) 167 ST (PH) &M Vacant

(g) 201 ST (PH) vH Vacant

() 234 ST (PH) 4 Vacant

G 267 ST (PH) oH Vacant

&) 301 ST (PH) v# Vacant

) 334 ST (PH) HH Vacant

36T ST (PH) o4  Vacant

() 401 OBC (PH)vH Already filled

) 434 ST (PH) v Vacant

(p) 467 ST (PH) ¢+ Vacant

@ 501 UR (PH) v+ Already filled

1) 534 ST (PH) w4 Vacant

(s) 567 ST (PH) &+ Vacant

b



. L - -

~ .
D4 B S SR
Ceatisl Acwiuistiative 1 bt

r

A saranty
Guwah.t: Buench 3}

It isvthus clear that there existed vacancy of (12 physically handicapped persons of ST Category only
which are required to be filled up and accordingly the advertisement was published. With a view to
fill up all categories of persons belonging to handicapped candidate as per the directive of Army |
HQs, the advertisement was published amalgamating the handicapped category with the ST category
of candidate. The respondent authorities. have acted as per the policy issued by the higher

Headquarters on the subject and in no way tried to deprive a certain category of persons.

Handicapped person belonging to all categories of castes i.e SC/OBC/ST/UR also
applied for the post of Mazdoor in response to the above said advertisement and call letters for
appearing in the physical test/interview were forwarded to the candidates whose application were
v fbu_nd selected by the respondent authorities. All candidates irrespective of caste and religion
attended the interview/physical test. The petitioner was also called for recruitment vide out letter No
1523/Rect/ ADRP/1114/Civ Est dated 04 Sep 2007.

Photocopies of the letters dated 13.06.2005;
08.02.1999 and 04.09.2007 are annexed herewith and

marked as Annexure-1, 2 and 3 respectively.

3) That with regard to the statement made in paragraphs 2 and 3 of the OA, the
answering respondents beg to submit that the matter relating to the provisions of Administrative

Tribunal Act 1985 and as such no comments are offered.

4) That with regard to the statement made in paragraphs 4, 4.1, 4.2, 4.3 and 4.4 of the

OA, the answering respondents do not offer any comment as same are matter of records.

5) ' That with regard to the statement made in paragraph 4.5 of the OA, the answering
réspondents beg to submit that the statement of the applicant regarding employment on fixed monthly
salary of Rs. 1500/- per month is false. The applicant himself clarifies that he was employed as
éasual daily wage worker. Daily wages are determined by the existing rates and are valid onl y for the
days when the applicant has worked. Thus there is no question of having a fixed salary. He has
never been employed on fixed monthly remuneration of Rs. 1500.00. The applicant has been

engaged as temporary worker on daily wages basis since 01 Nov 2006. Regarding his registration of

name in the Employment Exchange it is stated that the employment Exchange was approached to

%WW

sponsor the names.
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The name of the applicant did not appear in the list provided by the Employment Exchange Letter No
ORD-32-35/2007/594 dated 23 August 2007 He applied directly to the Commandant for the post of

Mazdoor statmg that he had completed his d1aftsmanshlp/Alt/Pamtmo Course/Training that have no
relevance to the said post. The applicant is still unmarried while he stated through his application
dated Nil Aug 2007 that he is in need of service for upbringing and maintaining the expenditure of

.‘_—__———..‘
his siblings which is not understood.

A photocopy of the letter dated 23 August 2007 is

annexed herewith and marked as Annexure 4.

6) That with regard to the statement made in paragraphs 4.6, 4.7, 4.8, 4.9, 4.10 and 4.11
of the OA, the answering respondents while reiterating and reaffirming the statements made above
beg to submit that the application submitted by the applicant has been received and he was called for
the physical tests/interview held on 24 September 2007. The applicant had applied in the category of
Ex-servicemen and not physically handicapped which is wrong legally as the applicant was trying to
seek undue favour by furnishing wrong data. As the respondent authorities were fully aware that he

- can not be ex-serviceman being only 23 years of age, since he has worked as casual worker in this

—

depot, the depot authorities were also aware that he is physically handicapped and thus accepted his -

application to give him a fair chance to compete for recruitment. As a matter of fact the applicant is

b

trying to take undue advantage by fumishing wrong details in the application.

Photocopies of the application submitted by the applicant and the call-etter-issued-by the respondents
1%
are annexed herewith and marked as Annexure -5 and-brespectively.

7) That with regard to the statement made in paragraph 4.12 of the OA. the respondents
deny the contentions made therein the same being totally false and baseless. Even though the

application of the applicant contained wrong information and the applicant belongs to OBC category

—

and is a handicapped person yet he was called for the physical test/interview. He could not qualify in

Vs

the interview and the test and as such he was not selected.

8) -~ That with regard to the statement made in paragraph 4.13 of the OA., the answering

respondents beg to offer no comment.

9) That with regard to the statement made in paragraphs 4.14, 4.15 and 4.16 of the OA,

~ the answering respondents deny the contentions made therein as the same are false and baseless.

S;ﬁh ,
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10) That with regard to the statement made in paragraph 4.17 of the OA, the answering

- respondents offer no comment.

11) That with regard to the statement made in paragraph 5.1 of the OA, the answering
respondents while reiterating and reaffirming the statements made above deny the contentions made
therein.  The interview/physical test for the post of Mazdoor was held as per schedule on

24 September 2007. The applicant has appeared in the physwal Test/interview but was found unfit

’for selectlon and thus rejected.

iy,

12) That with regard to the statement made in paragraph 5.2 of the OA, the answering
: respondents beg to submit that the allegation of the applicant is false and baseless. No discrimination
has been made in the process of selection. The applicant was given fair opportunity for appearing in-
the test in spite of having given wrong information on application form and he was not found fit for

selection during test/interview.

13) : That with regard to the statement made in paragraph 5.3 of the OA, the respondents
deny the contentions made therein and beg to reiterate and reaffirm the statement made in paragraph

2 of the Written Statement.

14') That with regard to the statement made in paragraph 5.4 of the OA, The respondents
beg to state that the advertisement was published inviting the candidates for the post of Mazdoor
ama]gamatmg the physically handicapped category with the ST category due to the reasons

enumerated in the preceding paras 2 and 3. As per the terms of the advertisement the applicant has

“not fulfilled the criteria for appointment to the post. In spite of non-fulfillment of required criteria by

the applicant, he was called for interview and physical test held on 24 September 2007. The
applicant could not qualify in the interview/physical test as conducted by the depot authorities. The
prayer made by the applicant through the latter part of para 5.4 is denied as the same is devoid of

merit.

15) - That with regard to the statement made in paragxaphs 5.5,5.6,5.7 and 5.8 of the OA;
the answering respondents. deny the contentlons made therein. The advertisement was published .
' seeklng suitable candidates for the post of Mazdoor in this depot owing to the reasons and

circumstances enumerated in para 2 and 3 above.
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16) ~ That with regard to the statement made in paragraph 5.9 of the OA. the answering
respondent beg to submit that the applicant had applied for the post of Mazdoor against ex-
serviceman quota and not for physically handicapped category. On scrutiny it was revealed that he is

the son of an ‘ex-serviceman and belongs to OBC category and is a handicapped person. The

advertisement was published inviting applications for the post of Mazdoor in this depot

amalgamating ST Category with the handicapped category besides other categories of persons due to

the reasons indicated in the preceding paras. In spite of non-fulfillment of required criteria as
mentioned in the advertisement, the applicant was called for interview and physical test and given

fair opportunity. Hence the allegation made by the applicant though para 5.9 is denied.

17) That with regard to the statement made in paragraphs 5.10 to 5.12 of the OA; the
answering respondents deny the contentions made therein. The respondent authorities have not
- adopted any differentiated treatment to the applicant. The applicant has applied for the post of |
Mazdoor under ex-servicemen quota while he is the son of ex-serviceman and not an ex-serviceman
himself. In fact, his application dated nil fovr post of the Mazdoor should have been rejected as he had
furnished wrong information in column 7. The respondent authorities were fully aware of his state of
health and nature of abnormality and knowing fully well that he is a handicapped person, so. he was
. called for physical test and interview held on 24 Sep 2007. The applicant could not qualify in the test
and as such his candidature was rejected. ?

. - TT————

18) That with regard to the. statement made in paragraph 6 of the OA, the answering

respondents beg to offer no comment.

19) That with regard to the statement made in paragraph 7 of the OA, the answering
respondents state that the_same being matter of record and nothing beyond record is admitted. As

such no comments are offered.

20) That with regard to the statement made in paragraphs 8. 8.1, 8.2, 8.3 and 8.4 of the
OA, the answering respondents deny the contentions made therein and beg to reiterate and reaffirm
the statements made in paragraphs 2 and 3 in this Written statement. It is submitted that the
necessary relief was provided to the applicant by calling him to appear in the physical test/interview

conducted by the authorities in spite of having furnished wrong information in his application for the

e Ryl

post of Mazdoor.
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21) That with regard to the statements made in paragraph 4.13 of the OA, the respondents

beg to reiterate and reaffirm the statements made above and for the sake of brevity it is not repeated

~ again. The OA is devoid of merit hence liable to be dismissed with cost.

T 22) That with regard to the statements made in pai‘agraph 9 of the OA, the answering
respondents state that the applicant had submitted his application for the post of Mazdoor by quoting
-certain wrong information. He stated through his application dated nil that he belongs to ex-
servicemen category while in fact he is a handicapped person. As such his application for the post of

Mazdoor. should have been rejected at the very beginning but the authorities of 222 ABOD have

given him a fair chance to compete for the job. Also he stated through the application that he is in .

* need of service to maintain the expenditure of his siblings while on scrutiny it is revealed that he is
an unmartied person and only 23 years old. The applicant has appeared in the physical test/interview

but he could not qualify in the test and as such he was not selected. It is further reiterated that

advertisement was published inviting the suitable candidates for the post of Mazdoor amalgamating

-

~ the physically handicapped category with ST'-Category, since there was vacancy for the latter and

—

wvacancy for remaining categories for physically handicapped were already filled up. The

advertisement was published with a bonafide intention of filling up of ST category of handicapped
personé, as there is vacancy existing for the same. The respondent authorities have no malafide
intention to deprive the applicant from competing for the job. In fact the applicant’s candidature was
liable to be rejected for furnishing wrong and misleading information but the respondent authorities
. have sympathetically considered his application and allowed him to appear in the physical

test/interview by issuing call letter to him through No 1523/Rect/ ADRP/Civ Est dated 04 September

2007. The respondent authorities were very sympathetic on his candidature from the very beginning -

and he was allowed to compete for the job along with other candidates. The applicant could not
) —

: g / d .
qualify in the tests and as such his candidature for the post was rejected, As such the respondents

| ‘pray that the Hon’ble Tribunal may be pleased to dismiss the present Original Application with costs

as the same is devoid of merit.

23) That from the above it is very evident that this depot tried to be fair and helpful to
handicapped persons by giving them full opportunity, especially the applicant, who was employed as
casual Jabour by the under deponent as a welfare measure, as the deponent himself is physically

‘ handicapped- (Battle Casualty) and is fully aware of problems and social stigma of handicapped

persons while it has been inferred from the submission made above, a fair chance has been given to

~ the applicant without discrimination to appear for the test/interview hence the Hon’ble Tribunal may

T

be pleased to dismiss the OA with costs,

\\_)
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Cemmom amdeadl AL2.ABOD, o aa Mo .
.................... , who is one of the respondents and taking steps in this case, being duly authorised
and competent to sign this verification for all respondents, do hereby solemnly affirm and state that
the statemerX made in paragraph.. 5‘ 2.2 M8

' ............. e are true to my knowledge and belief, those made in paragraph
Y J..0. 4.9. J 1, ......... e being matter of records, are true to

‘my information derived there from and the rest are my humble submission before this Honorable

Tribunal. I have not suppressed any material fact.

olonel

pEPERpNE2ndant



YIIET2T 72 1o, SN

S\ 2 b .
Uwebat: b

Tele:23018738 .- '\j

A 23801/52/Policy/0S-8CH)

Chivt Jabalpul
& MGs ACC

z HQ Southem Command
2 HQ Westem Co
: HQ Eastern Command
¥ +HQ Northem Command
i HQ Central Command
0IC, Records, Secunderabad

5 . Ref this HQ letter ©

gCy) dated 13 Jun 2005.

§ 2. A copy of reservation roster for pers
forwarded herewith.

ab 3. You are requested to fwd the requls
Ton ‘C’ & "D’ vacancies respectively released W

roster.

; 'ot

'p\z\ \Y/

point 34 an_9.§1,byfbyslcg,lty_ﬂg\mcapped,
the matter 1o

cbmpnauon. As soon as the \nformatl

completed
future., Hawever, |l the co
Comuilasionet of Digabiidy would b4 pRowe (s

e
B>

8

6. Please 8cK.

Encl : As siated above. -

ons with Disablillies 83 ;-rcscdbe

e 'lnformht!on immediatety @s Lof format
ef year 1996 in order |

4, GP 'C end D’ vacancies received unde
{o various depols in the month of Mar, Apr end may

requested 10 check your foster for Physicalty Handl
{ filled eartier. In case of doubt, pieaie refef

Amy_HQ. Backiog of Physically ngdlcapped if any may elso be filled by

Physically Handicapped s per axisting Instructions.

The roster for Physlcally Handlcapped
on s received from the depo

the vacancies for Physically Handicapped will be earmarked from A

nfirmation for completio
{ by the ropamed depolshunits only.

s
W

Armmexute =

" - -y A

/o °7
[ ™
N

&

REQO(SDS

s Gen Grd ngcgg :

Moclar Gen Ore D anch
Army visadquaiers
DHQ MO New Delhl ~ 110 011

13 Jun 2005

o & P i
Tae. ,,

oS :
. it
f even number deted 1€ Feb 2005 and Sig No A[2_§§01f32;?o|_l;![9§-

d by 6 W8T is

in %2 9}3
o enanls thig HQ o u. b lthe

¢ ADRP 2007-03 trom MOD nave been ralcaser
2005. befors filllng up thess posts, Y. «-
capped maintained by you i pov/ and il

to be meintained by Army HQ s under

tsiunits the roster will be
y HQ in

n of roster Is serd, oll queries by the

( Rajan Bakshi)
Direclor
MB0I0S(Pers)
For DG OC

SR o SAXPXX XXX vigTrn

patay

!

AARTIET AT ¢ -
oy P = g



. A

: va ‘ Presen §§§:{Q§m ment of Personnel end zm%m_m Govtoﬂnch.
. o e . - : =TT
T ~laner Y CydeNo | iiame Whelher idertified for Urreserved of Reioe of Whether | Remarks, f ey
Redd anG. o | of | persons with Disabililies | Reserved & it person the
No Post suffering hrom Reserved, wrile abnt end date caiididsts
i - : S 1 VHARAOD, g5 of eppoint- suffers
v o HH  QH. The case may be,’ ment from.
: otherwise wille ‘ ' VHAHHAOH
’ Ur _ :
Do 2 ra 3 4 5 6 7 o B 9 10
/ 1956 Cyele-l Lower Yas Yss Yes
/ opn |
y 1 “lerk vH ..{01.0296) | No
2 . UR ...(11.02.96) No
,ﬁ/ 3 UR - ..(20.04 .96) No '
£ 4 UR ...(30.05.96) v Adjusted against
4 5. UR ...(01.67.86) No Point No.1
§ . «
34 i ...(20.08.96) No ) £
35 TUR ...(10.09.96) HH Adjusted egainst LR
‘ . Point No.34
g r
: 67 OH {1 ..(10.12.96) OH | % oo
% 68 UR S| Tls1296) | No 'ﬂ e fn |
%{I i . . = . g l
5 . e . i
g 100 _ - UR ...(10.01.87) No ; ,
] cle-fl ' { By
/ 1 _ ~ WH , Guwat. ;&
2 L}R ! T R T .




4 . ' ¥ N l\f'r ¢ A ' il o L L
1S8R mfﬁf%/i’mf MYNeRUYC- Bk
N ;1
Senc Ayudh Corps Abhilelh Karyalayn . . A
Arny Ordnance Corps llocord Office SEAAB & i
Past Box Ho 3 g
Trimlghorry Post * i
' Secundorabad - 500 015 | _ R "
:'."3"2"1/56’?/?*1150/0&?5 [CQ iar - g9 '; el | A b
. _ - . . .o I3
ﬁﬁ?ﬁ@.ﬂ.-- | - }QQ ( ““:b';
SN A s ‘ 84 &
. - qﬂa .o “?‘?;‘-W" . kﬁi il 4 Q
Touit chocomody |
° L.‘PLBfm{IA"IO,,_ OF. POS.L j)ASE_D. }i.L‘jI.I.S}:})‘ ,&Eg..kﬁnp,nlgu
PO 45, 221 JOPEL LETRICTI0 S, IEE0D) COEAT.L
: 20, THE SJPRIE COURT ND 2B, I THE OAST OF
RK SUBIALJAL VS, SIATE ¢ "wAB
i P nafor to thib: officn lottor .o '*7641/ e /732 /e mc/c 6 dated
21 nt 98 and 27 621/Qc:fr/.mc, CA=5 datol 0% $gp 95,
2, Copy of Awny: 16 (03-30) (1) lotior 4o 50992/602/Falicy/08<06 (1)
dated 03YFob 99 ise farrarded Merovith £ar your sirfet conpliancs.,
‘- - ; ¢

wftq alafae sr.Nan

Geatiel Acmstianve 1o bas u
R i.“ LI

b ,(unant .\'m) 2""‘
N , Zin jor '
. 'ﬁ*ﬁ!”f ‘_QT““ 0ff:; Chicf Record Officor
: _ Grwahti Beich for QIC Reeords -

.‘.—-...... - [
C—— s - ‘

--------

S SRy gz.mu. }I.Q.(erﬁy) () LETR 9. 99.9.32/‘294'?/39;.p‘.f“}‘ilw.'—;s.i‘;;,@l' o
DASKD 0O PEB. 99 |

N N Roforeneo ROP&T Q.if Jo 3601; /2/06-..Js..t(’ice) dater 02 Jud 97, .
‘ eirculated vide Aray E3 letter a9 30992/5 I/Pohc"/ 09-8('(1) ’ ‘
dated 06 Dec 97. é% : _ .

2., 4 qunbor of querics have bean yeceiveld Tyomes gl
Ugits, for clarificatign from this R rogardif Poat wase!
rovisod rostors, which ‘were requirod to.bo Pripeggtesd
we0.,£ 02 Jul 97, as por DOPéTt s inskapoiidpac BNET rferoncu.
_Clarifications in dotail on various aspeocts oPeeyr to provare ~ad
. raintain tho ibvid rostor arec furnished undor bbntfi“ LY £ this

lotter. In orior to illustrato hou the oxact POIAEE of the rpeten
arc to tho doetorpiacd on.tho bLacio of roglonaling w?o\.vﬂ an

A

Neww

-

cxanple is furnisihod uacder 'anamure I to Appdhaix ! %W‘
hau the actual _wmpster is to 2o prepared, has beod 11 1haira bod~ -

: ¢ oo«a"/znl v
‘ TR T e ‘




¢ ol
- — l”‘LE"“' 3

"Lihroazh a model roste lamevith o 'Tunmary' in tnncrure 1T a
fanemare I to Apdondit V0V and an excocc list (in wse of
omc oo rosTousatation) -1 tnacxure IV e Lopoadix 'ht to

et veeruitrumt gtyis

1
% i
. “cttcr. ?)epots/Units voo reaniral to ed
” a oor the rovised MTaTUREY S+ ST Rl o S yith tho clarificat o
wepisncioin Appeoati U B L
Ay
[ . . ~ ' . .
civlimnen tio. .oy LY io.soe 20N Q0 /oL

v . * P R e
-‘!EQWA:CC 2 Jan 76, the rouver of the Depoik/ialto, inelnding CP
02 requisced oo o oescod/serutdnized by tho liaisn ffgcorw
4nated at .3 Crooaadr o 1411 oubpis the co.wsoliluted revord

JAtely
léﬁ&&fwf'ﬂnvi1ﬂr5”

e

~ e

4, 3t 7ill be casured thas rocraitneat to Gp 'Ct ¢ 'DY posis
is carrict out :

wocritnent was startcel yofarc 02 Jul &7, but B:loctimn procon:
wus aot conpletad f,o0, result ducl@rcd/candi&atcs informed, -

. 2 ., ] A} . -t P_—
o vateri il alrTesn ar tr The posione

rocruicicat procoess ic o

. N N
..ot basct TG LCT.

5. Pleass aclmouwlodll,

‘894~ % %2 ® X

(5% Jadn)

Ceol

Dircctor OS(Pers)

far Direcctor General Ordnrace Scrvice

4o T e IUPRI SEA “
Whgastact ~7 Taanh 0

Sei3) - Tox iafo. .
mny Dlensc oe

Insoectar AOC, (0813
. ferorvation Hoste. s

. inclndod ia your inspectiont.
Dixectox Adn - for dafo. .

Dix 0S_~ Inspcctinn

strictly as por. the rovieod rostors, Wven vhers Ehe




\> -

P

A Apxamlix tA' to Asny HQ letfor
» o 5099/ EeT/E s v/oz -0 (5))
dntod QO Fax ¥4

STARIFTCARIOS. R0 DLE, MST, RAS DRI 7 74 IO BOSTI™

N -

-
.

(a) Por the purpose of ros. sabies in rorpost £ iiroch
rooyndtnont for Gp 'CY and ‘DY pesto,. the reglon- L percentagos

carparkod for respestive Statep/U Torritorics at given in \‘ i
Anyezare IT of DAREL QL Jg. - T s x Koy ]
circulated vido ey oy :
ﬂ\m 0f Rro to OC T ~

proparigs ?ostoro. M

o » . elt[‘_[ Adm mf\% arf.:

(%) Aftor proparing rostor as por rogional porcemtagos of T WSl atjye Tf_n
rosorvation applicable to varisus State/Union forritorios, the i
zotal nupbor of posts authcriqod far cach cnionnry, 1,0, s .

SC/ST/0XC/Goa are to worked oyt in such a fathien tuab Loy
ghould mtch tho figuro by analving thoe pavesatant foctoar o
% thy total antnorisod stronsth for tho particales nost,, &
' ounnory of authsorisation aad holdins asainst onch catriary UERRI
? vo pado and attached vith tho rontor,  Miv cunnary vill
indieato, ot any podat of tinoc, tho oxaas aercantans of rovier
Tor a particular post and will ho roviored wwaeaver 3 frosh
rooruitnant 18 conducted aw it uwill 3 atcdod afior tho
conplotion of such rocruitnent,

(e) Por a1l dire

J .
) . -
ct rocruitfiont Gp@ and @ posts, whether
*lo0ally or contra}ly coutrollod, tho reservation rostors aro to —
be” proparod and oaintaincd by Dopota/@nitn. Rosorvation ao
applicablo for various <ataogorios i8 t9 "o caoircd by tho.
Dopota/Unito, o - _

() _Por thc sromotimal poats'f'm,ragpect of loc;ally" cotrolled
enployocs, tho'rosorvation tostors ard to be ‘proparod and .
painteinod by the Dopoto/Units, ‘ , 5

1 (o) For all tho pronotimnl poste of contrally controllod
' enployoces tho rosorvation rosters aro to bo proparcd and /
caintainod by 40C (Rucords). .

A & ' (f) " Thoro 48 no rosorvatian for the ODGB:!:\ aronotion, - Tho
‘. rosorvation porccgtego for X .& ST etonteidn for all posts , T
{1, £11163 by promoticg (Contrally as_':tou,_loc;i?;..«y.co:xtr:aizr},qd) o W B
: \1‘ 45%sand 7-1/2% poopoctivoly, | e ‘
’ (g) Rogorvo catogory candidatos, goloctod through dircct l .
rocruitmont oa tho basie of open morit arc not to bo /WM
eouated against rosorved pointo. Seloction in opon norit
inpliocc that a candidato of resorvod catogory hae conpotod \
alongwith goncral candidatos and has alsQ not availod any ' k :
rusaZations for ocploynent ‘a8 applicablo %o rev¥orvoed !
savogorics, lHopvovor, resorved cotogory condidates, solaoctced .
opon norit, will be su’ soquontly considored for promotion aoinct N
ssporvod catagorve ‘hoy will bo 9lzcod in tho pouier azainnt
tho points carmarkod (or Conoral catlszory. IMUVOT, theoir carte
status ic to bo nentionsd againct, th 4y nunes in thp ranser i th
ronarls = “siloctod on noyit of soneral eatosory:® 2 %



{
\{r

| ~) o
6% \hY he SO/8T ocantyto- , ot oonssopiacst oy e e opt, 4

“oovirtae of soaloriiy aal fiftnose werl. o pronated artiasy

Vie quote of zunural cuicory, 4a #pite of ore. c

yeprosontatim of such ruiervod catezory in tihie hizher posts~—

such enndidatcs vl ]

¥ 4

noviver b shoun against respoctive ¢
resorved potats in the roster if any reserve potats are vacapsy®
In casc no resewve aoiate

L

arc vacant in th2 oatirce roster of ° "
Yhie hizher part 4o -3 heso candidatos are nromotod, thog\'
i1l e shoun da th .oceue list of the resnsctive rosorve .
catesory and a3 jucied i the vosbor {n Tokien,
(3) ¥htle 400 up e rocorval ertesor Lt (9000 /Mg)
Acoaar their aresortued perseataze, the liwdt ol %00 3
Titoeriiiar on total vacoacies bedng filled in a pancl/calamdor
cear in vach e3dro/poat twst bo bowas in nind, PFor oxanplo, v
£2tfL 20 vacacies ar - rol asad, the razicun vacaacies uhich
cr be filled up by =2/5¢/0IC should not excs-d 10, ilcuwéver,
¥1¢ auaver of rescrved categery persaiuel to bLe onplayed for «
“darticular post during onc rocruitaont drive.may Lo adi:sted §-
buqh a fashion that during a panol/calandor ysar, the vacaacic:
Triind by tho resorved cotscory doer nat arcoed 50 of tates
wiseac.on f31%ed gp S sl post durf;u-,[, Ladt soar, i
»{k) Scparate resicrs arc ‘o be prepared for d4fTirmac \
nethods of appoiatneat, i.2, dircet recruitunont and oronotion, !
taking into account the stircnsth of incunbeats eoni: unlor a !
v ticular mothod of apnoiatnent, ‘
. \
£1)  In caso in Dapst/Units, whero a cadre is spo snall that g
the nethad prescridbed fov ~reparation of rostor docs not pernit v
rescrrition £9 all the threc categorics i,.0, SC/ST/OhC,Atch in
such ¢35, the £olloving actigas will he taken :- -
(i) The Dcpota/Units myv cexmeider prcpariﬁg a conmoa o :
roseer for all the 20088 having 4. sunce pay scale i T
e sanc category i,y scnc gremp onl controlling
authority, as proscrided ia DOF&T's Oi. N2 42/2! '9..0S
dated 20,1.1952 243 sale-oal oTors copralac it a0 11
70 t5 74 of the Swociore o Renervatian for Do ol
Caste & Schedulad Trives (14nt Badticon) .
(i) If 1% i6 not possillo Tz rusord ©e %sach v -
groupings, t-en the nadel roster for ~zdrc strm~th * . .
usto 13 posts, vhich ic ciclosed with Appendices o ' :

Annesurc II, III and IV tc DOPYE OL Wo 36012/2/S6- ‘
Toit(Ras) daged 02 Jul 97 may bde folloyed, The - ‘

" orince 5B opcrating these rosters aro oxplai.el in
the cxplanatary uotes in %he Appendices to hsnemivs T,

“11 and 1V to DOP &Tts iblid OK. Liowevor, whille ipllcudng
the nodel rostor zivea in dppadices to DOPLT!s i%:il OF,
she concoraed Dopots/Unito huvo to be ¢oroful. in
ecnsuriag that the poi.vs fo{ rospectivo catogerics ia
_tho rostor arc dctcrnincd as por rosorvation perceata .

. analicable in the reosneetive vtate cad aot ac Rba
congtirvaiion perccata; s Oa all lacic wanLv eaicn nave

been used in th: DOSCLS'e ibid nadel wopstor, WMV Lo’

. of desermmiaing poiate for weopoctivo catecovies i e
rostcf'aé r roricnal percantage ic illustiuaiin I PATATURN
an cxamplc??ac per ».zovvation percontare applicable i

vaharats<ra) dn Aano. ce Toto thi depomddin,



A

Teas

Dt il AL e A ~

3

?
.

AN -

¢ _ £ 4 syrafre sfanam
@%ﬁii) Another nothnad 4o ving dEVSSCE 2 arny i1Q/antp Cential Admuuistisiive T.ibuu.
Braach in cawsulfntion with DOFA foe 17, wemeatiay dpst N
based rcvised roctere for small cadros, which vil. Yoo
coumtiica ted tubscquantly,
' QI sZrAnys
Preperation of. Resier ' Goowali ti Berch

- (") Waile preparing Poa baced reservation ros

4 tcr“it reo to .
be Lept in vicy ?&ti})??aﬁn%
&

R S

&

the mandor o? poBtE authorised is rospuectivo dcpotu/umtn. ‘ ‘
Rast'»r rore required to be nromared innodiately after the

icsus of the lotter of DO Qi da ,
raster,has not baon prevared 59 1ay for aay poast, the sanc rmy
b oprengred irnxdiately,  Doaein (nitc, sheve ao recruitnent was
- 4 N #y . Y A e——— T e T
offcetad after 02 Jul 9%, 15 eadve stronzoh as on date of
T premaratiol of rocier noy oo ad ‘ustaa in the roster, daotevrer,
1a the Lopote/Units, whore cny ricerudiment wac dme pfinr

02 Jad 97, ad juotmeat iq the rase9x ¥ill be pade a3 the
held sirongthon 0¢ dul 7. In case of xutir~mont/prosaiia,
the recpiciive polite witl o dezned - vacaat ané aro to
filled as cxplaisod latcer uwador the heading "Initial Operation
of foastor”, 200 points rostar Tor dircet rocruitmest cnclosed
ith DOP&T letter, dated 02 Jul 97, 18 0aly au oxampie, whea
total poctis auth for a particuler oost arc 200 mud *he
reeruitoicat procesc 48 o all Iadig basic ~ad uot oy re~isaal
tasis, The rosicr will be ?irst’prcparcd‘ﬂm t..© basic of the
sereantages of resorvation for the raeserved o srorics
reapective States/Torritories for divect rocruitnont proccoa,

ol 02 Jul Y7, In case the

SN s

N
RS

~

Sovwovor, Tor prouoti S zample ziven in DOVCT
. 1.§ttor mg _52 Jul 97 nay be followed, .

() ~aftor put't'i\g“.xhp serial nunber-ac ‘per aithorisatisg id -
a post, tho polints for rospoctive eato¥ortos infithwq rocter vill
be deternined as por Peasrvatisg powe ontego appiieaile 4n the

ALY

respective state, X ¥ostornas bcm‘ﬂrépa-r&:“iﬂz’@gp State v
Hohezastra and placed ac an oxarpls 2% Annesurd T b9 this T

Aproiétix to illusirate thic, As 4idicasod 14 the nodel rocter
given at Amcrmure II of thc DOPGT

letter dated 02 Jul 97, tho B
ncthod of making a rostor ig to_mltiply cach nost by the

reecribed percentage of rescrvation for difforont rocoread
Satomporics, T MT at vhich tho mltiple for a category
rcaches or exceeds o ‘coitplete nunber is 4o He reserved for ot
catcgory, -Duc cake should be take; to dvcaly space out the
~difforeat resorved categoriecs, This has alroady beon : '
anplificd in ‘the nedel roster aad Anncmro I to this Appoadix,
{In casc toteld nunbor PT points going to any caterory fall chort
of . the aunbe? ag per preseribed percentage of roservation for
that,catcgory, then requisite bunching noy. be dono ot the end
to conplete the points as per Preceribved perecntage for that
citogory, as 1llustrated 4n ocismure I T9-this Apnondin,

... aigd



v }

\

—_-

~

/

(=) 2amc the polalt Tov Cfer e entsoricn o e
dzteoroiiad in the vaic nmann trhe ootaal ronc v uill v
Proporat an por ondol o rhruat ,,'VM oy tunoemire U7 R
foncadix, L iadrt .omoo spacos will he ot fay oaeh poiat ool
oter o acconmalote tuture acd funt mrente, in tho rescor an one

e requlr d duc to rocircnmenty, pr):u:‘.im, Tpeoakr rocrrdtront
Ay othoer reasa., oo Ui anne, the anic of weemmiino gl 4o
aleo t9 = ncotie . "

4
Iaisiad Opere t:,. Iavier '
()) Once e ro:tcr ir wprerared 2o crnladned above, the
criztian ttragsth ot corsos oL that potyoas vy e snjustald
in e 1'<:Jtcr. Lol erictise porss on il YA
sor veaiority d.c, date of recTaitneal/orocotica U2 oohe Pt
Me oacrsoaacl belan;iag to differest caterorive 1.0y
$C/ST/0DC/Gen will b placed cxdcbly in cdecezudiag ordor of
umio“i*" against thc points periaiadng ts their roGpective

IS

catizorics, The scaior iost cmpleyss of auy catezory VITL
che fir:.. point pertaiming to his »espoctive cantnzory end ©

O,

21e I'or cxaaple, in theo aodcel mastor givon ab .wncsar s IO
thiz Zopendix, the senior nost Vocagbilaterde e 0t 7aDpls L

firet point carnariicd for SC cagegory .o, SC-I, i Srlolic to.
(q) Tho SC/ST/OBC ccndidates, sclocted wt opon neril in
dircct reoeruiiment, will be placed agaianst the ny'.nt*"

E\NI: ‘..i_"‘;‘; R J;,:! :C;" ‘Y \;ﬁ:,_.:-.,-\’“:r* Voo Shooiae o tant oo ! ﬁt..f,
will be neatioacd ~goiant tiiodir acaou in ac 'r;bwr b v
ramanks "Sclected oa lierii of Geicrol Cuwcgory,”

(r) e starf hClOl"‘-‘.': n OBCG' "‘70 were:” roclnli-u(‘.\‘t ?I‘i’)l’ ey
08-09-9% (date of offect of rescrvation for QuCoy o vo
troeated roacral casajory candidatoes, OQaly P“""""»‘ R I

o

.
439

an or after 8-9.93 agapinst reservatim fér OBCc nre to b
comtod araiast recervatioa of OBCs inm & cadre and ac 3\}/
againct O2C Points in the roeter. P .

‘wld

( ) Surnary goataining tolal ad fhor‘scd ""rvnct'l, ,
for- cach _cateno 55 140y S‘,/S‘E’OW [Fen

‘otrcagth and- total poinis

gor any’ icmr post witl be- F”O}’hr"d in the rner A
ARt waxe ITI to thic Adpondix an® pasted on Lhe

' ﬁftur metting duly odigned Ith dat.
be updater rTegularly.

uiih

Tirct pzde ﬂf th:z ter
~ QfT 1ccr/0(, o Sumary it oty
For cxanple, wheaever ¥acre 18 any chgnge in posi ' ‘
r.zard to aay 909t " acm it of prﬂrﬁxgtim, retiramenv, fr.on
rccr‘n.tﬂc.;t cte, frowh Sannary % %111l be preparct ond
1oted &t the wostor wuly ~-thea uc‘.\t'*d by Adn Office /00,

N
e b,

-a'
oy~
Vo b

(“

(t) "Iw casa there is aan ~2xeet 1‘.~;.j~",n::;1'1:‘:~.tivn at ooy od ’
caiamorisc, ieC, SC/SUE/03 ;C/(‘ca, tme I eiCe onpicorens uill

cpcct,.*.c cnc2rary in
Ereeoce 1ist for 2ll thc

-.,hotrn jn the excess list of the
dcocendiag ardcr of cconiority.

eatnzorics wrill be Lwarm’\l;' atirchzd "'1th rconectise ronTer
Phere rill be scparcte 6%xces 15;5* far cach cateoory 142,
SC/ST,/OBC/G;a CaT 30T ‘.mc: deron ool s '?fl"f.".l..;"\“‘ ‘: ~
pmFacapr F2113 vaos B 2T A2 SR Ul WRRT o3& : T o
Luoother renua., <8 T oeltr o Lo

1o 0t 7o that pariicoolas ool 1 e o

R YR YO RN TUS AR S B o St S R L Rl

” ~



i YA

Sefore £illing up any wrcaat point by reeruitaent, th: cxces:
lizt attached with tic ¢ cerned roster uwill be l2oked into,
& vacant peint for the r.‘.SC"de categorien #1111l be fiil-a

Treeh: rocruitocat ocaly vhen thore ave ne cxecenus candilaves
Baloaging to the catezery far which the vocont peint ie

caraarlod, If the sunrary of the uists ir. the racter
resuderl:s, the position vith romard tn fnc e bt o

cxiezzrr will alce br elenrly visible Trom 10 @y arr, §

icon
4
{

>
(1) du_cas: there Is exmcesy ropresintalion. of any cat Ay

[l
0T 5uv linit for rosorvition din o vanSl/cal cndcr viaw oy
SERRARCHRLEE §5 § Rt £1 l:cl to bc cxcesded, ths raocerva noinis
2l Lo cliipnad :nll n2xt vocoat noint will be Tillcod up,
saetver Trech reeriificat/) )rﬂnﬂ*ion i wadextaken,

Resonciin for Dhwsianlly Dandicapoet S Lx-Semsicaine
v SRR SRR AR (N

(v} Ta tihe DOPBT's 1MQ QL dat o 02 Tal ST, it is 1~

clarifi.d as to how tnc‘, 30 servation £ -
llandicapyecd persoas g7 7. i-tugdienlle

(3

5 b

Physically handi'carc pc.n ons md Bx—- STYAC

1cn cY iy
; uill ha fir.,

o\.rmrkcd for tho thalcalw
the 1aid.dom pmcntg,_c. Roorud Gncig

- 4,@\4'

‘\for other Vacencios includin: 3 _Taserv i ol LIRS

(Sc/Si‘/ODC/"Ba) in thic rostcr, vhorcver apolicablc, m‘

L

v e fis &Lq Q(n
(.eumn Al s eave T;

Jargret syt
C: LAYISE

st Beoch

: R.eF Bx-corvicosey {or G 10y
p ‘DY pocis” xcupccT“«ml.y OTc t5 BC ad factod in Thi Ferinor T
wascd, roster, Hore it is clarificd tict the rescpvatiog far

- —a

| PRFCIETITY 0378 05 PYed 4111 bo cml?ﬂ: N \.,.:a,g,,(bzﬂ&,amwi‘i&” 2t
Tty .

OSC s Phyoically !lnndicapped cnd TFes op -s-""—'nzﬁ;— then
Ty would Do placed asaintit rospudtive entog rizc potate

titercaftor the balaaec reseorve vacazacies faor uC,’S"‘/OuC il

11 Scp 96 =ay be rofc*rod to. Sinilarly, uvith regard to
pcrcmta of ' . ) ‘.'cn, atuo‘xtlﬂn ic

dote ¢ It is roiteratced that in cmmliancn vits Army o

y e
o 80992/R0u ters/0S ~3C{i) fatad 24 Jia The the rocicrs -f
Déngt /Un to daclnddng CODv are roewdirad 4o Lo Liunaelon/
cexutiniced by tha lldli.tm, Wfficore pgondgnted at U0 Camea
will subnit the cousolidate? repov: Lo €0t U0 e 34 Liny 9

wo-kod od out for filling up rominm'r vacancicds ae ncx the seyinld
no of vecant pocts in the rpster. Foar hyciciIIy I.L.mtlc:‘.p-s-u
PrYTES, ATy 40 lotter go 80992/5CT/Policy/05-3C(i) datca

sé RO

Cemtd 0




B I AR R N S T E

'S.l . Teii0 & sarc of t2
¥0 Caadidaze

1.

”~
o

“ e s e el o

il
.

Lt
I oy I P N R L

S LD Louanie o7 ke
Jdo Toadddnt ‘
. L e e A® ® PN Oe G P T Ne Be el s e

7

cwmas @

i
i, _‘uhv- .J I r

.r
e
Arny
"~
1N

3 ‘l.C.t‘ (3F L Q'

RLPRA L LI

I e s or ‘
.. R S X .
~ ’.,
S0 b
¢ ¢
Ciee e ieean .. f. e e e . s
S JestDd oLmis of iz Tote of odi 2
2 Candilate .
‘0’.’) - . . B4 . > -
1 .
.
o]
2, .
-~
Je
- ..jq-
. o
NN
L I - --.‘.... . G- *.a - 8 . - . .‘-Q-— .- & & ¢ s @ e v e
S1 Jen L e '\f e Tate af Tocw~ts
a? Cai1tidao
Lo et e s ca it bam sae mdes oo e et imemoe oo
L ]
kd
:‘a

Oi.“l.'.i..‘~...l.'.".

R IR IR Y N R A R A I A

Y
L 4Q 2099
773. .l_i.c;,*/ 0B850 1) ¢a

FN Nad N R
Date of Ranry i

sty symfie afanin
. Centaa) .AdRuLISL dtive Tiiusial

T

alang'rz'i L TEINE
j % U Br_h- h

- .. o
I8
“ .
s @e s s s s a0 -
e @ s e e
-

o~ :
CPY
-
- . . . aAm wve o
D., . ~ .
Gave ox ,\( 1'11‘. ,r‘c.. ¥
- LI LI I I TR .- L R N )



[N 4

v

Reorrvatim
are~atage Aath (
“oo- Th
ay . 9B
QL6 - 2%

e o --..-.--o.-.--o .-

Sl A
of Poct

£

%ﬁa;y of.
G ¢/

- * T @ Gt O Bl B W

1‘

2,

‘:}‘
S )

4

8.

QO'I

OV

021

.

023

055.

°242'
0.45
ok

0.7 -

0,77
ot
0.9
‘S.t'
0,%
1.05

1.12

Mcharactra)

‘o, ® o

qﬁ 2
- - .- -—:40? ;e

0,09
0.5
0'2&
036
0. 45
.§4
0.63
0.72

(QREE

e s BBt ¢ s TW B s © Sy

E_)\» ltl\.q_o*‘\t

°°£

-swc.

0.27
2.9
0.01
1,05
1,55

1.62

c e @ M ate e OB

Q?TQTJ ERELAr ]
¢ vabol Bong n

P4 sy fow aizwam |
Leutisl admucisasive Tohabe!

* o - i ea e v W e

cat.grsd f'\ 2 uoach
the p-od chald be

- ~
sarmaried

s e e Mo s Vs S s s - =S

-’

» TR

CR

USSR I

< sCet ca}é,,; .
PR L /W/ XZAA‘J/‘

'JR -
. -5
‘}1 o g 7Fa
JR
i LS ‘ $Ql)/~—|..




o

c R SR AR G NS 4 feThe
N : ' "L' v .
s ke O A oo

4

-
B R

11,07

1 1 03‘:‘
41.61
11.35

12.15

12“‘.‘2 *

ST
td . ae




ROSTLUR FOR | .1 ST

B I IR

X o A . o e o
N 2 e D°I‘A ‘,;,:,“‘“. o 'CB . J—I SRTERY ‘,- ?"RQ!D:D,XQJ ‘.“"G!‘.'}
'?J FOAS ‘L b4

t e e e i v el eama s e P ey vy

o

e s et ——
N\ ‘r ’
for paecing ovnnary (Lancmire IIT

(3
VT CB 4 B LB DS LB O BB s s SEL PR D PO B DA ST T NT LGOI VLD LS BB e S e

<
Sraceo

an Qr ™. B
2050 AUTY = S QIC, GEN TQLLL ,
o 03 0" 13 50 50

4

€1 | “Carmarlied
o for c.itce
ZorY

Wl D P Gl O ML P S e e B B, G S WA QM & RS e m ol e

T.oo2 & Banc of | Coatorw Natn

.

the cooloyce oo i of

1
. ! bcu'-'\:::‘.“j Rttt i
|

I -

Reomarlse

to

. g s b we

smne o tuw @ o dwe s s aalicmaa s bt s am sw@s - .

e o ¢ o« - - e e .

10 Un 272'.— t'J:LRI XYZ ' UE' ™ %;{“ s‘m;af!’t’“ :ﬂ‘:‘.l‘
Gcatisl AsDunisiivlive 7:ibubes

Cetsem s s e 0e vew.a
‘e e e Te o - W

ce M en se tbowe s v -

o ~

3

~ .
00ev0ceoccscrccoe UR

cooow vme cer e v . . ,zlq‘{{ra"‘ S’Qquﬁa
BEEEE -so‘.-.o . e . : : L.‘ngah;'ti Beﬂch

0 Are ¢ ¢ s G g © 4. e

r}.
93 :

;)G ' UR . io.oo;;oovon‘o-‘ge UR ‘EdLmEBD 0.‘; .
: e e MZAIT OF GLii

NG s e e amat o : Cj‘*‘-':’CTORY‘ .
‘14'0 OT;C"‘1 060000 c000 R oD E OBC —— *

4 @aw t o e e -~ e s
SS e o0 comOema st vae -

ve re v amcs scesscs can.

5. m( 0...0000\00._......-UR . B

B T eO® s e o A we. s

.

PO BSOS oo s ew v

. A ® 4 e ¢S -oe + o sate . : . lW
6.

: % -
e s6ce0ac 000000 Rl

- A B s Ao B s Gl e ot Y . L .

J R . I

LIITTITIE - WW

7.‘ m ..0.00‘0000!..-’... Uri : 4‘"

fost
=3

— D G W B i W b D G
¢ B mcn v G Gree 8 s 4 A e e

L I I R R

ced, 0 . . .

Han Fadi



e ¢ ey .
3:36 28 ‘)2-96 . UR

é
Ed
%
*

S uw . . ’ " @

JeaR O - OBC.. B 13

a5 L5 1345 . YR a33stw
* (Do olii~ <A
ey 1lcy st
ant’, a0 e

-k,
n gt

i)
SUNMARY
woltal port oAty - 50
Aath far 53¢ (7) - Y
Auth for 87 (97) . - 04 v
Aut® £or OuC (2795) - 1
. Remainiaz for Gcn'Cnt - 30

Jate T
= Perccntzgt of rcsorvation to be talken as anplicalble ia
particular State/Union Ycrritory,
- * M . .
O umoher of poiats will beoogqual to the mithsrination of
cupleoyé¢ss for a partiecilar past,

nan 2 at )




%}‘J*%gg‘g— o‘a - i - **‘Oﬂmg;g
STRAn RCRULAE. o] °qup‘r‘_‘“‘,‘ 0 L)

U7 s

e s ® s s e— --‘...é.-,‘..-...-.a- P N

l . Crace fnr pasting sumnaly ‘Q;f.m amrYe . RS

L d
-

an - ’
. s
» ~ymec haA pat® N,
AV : .

PP 2 el

“1 i -."’""‘1“"‘6‘

e T,
T ae L hand 0)
tao emnloycc

. e oo-o—ﬂ.pq“c.a

Ca%a N
oYy
heles
&

l <} . .!‘

: &~
A0 for c.. L3~

. .
10 S
1 R0 2 I
- n“..b-"b-..--

1. Im 2 2‘7 *Jl‘c:‘nI X{I UP.

.o os W o -— G ® BB

0.0.0.00‘01000-0. b"ﬂ

....—--.-....—-.-.—
...-.—-—---cco-_.--

-— Are ¢ o - ——— -

Se UR

'0000000000-.0‘. UR
o.’og‘om.‘c‘c-uto.
'oug‘ogqoao.omo;
u.-..-od“o-‘c-.-od

1. O5Cwt

oooo'coooooooooooo

e s TS o s ss O

e soo omw oo P S

FEPEPE X “-.-.“.‘.4

50 tﬁ( ...‘..........._..'_.,...m- ‘,‘_l..__

A A tdiannd s wn oo
.—0.-.-...-..-.’4‘-—. ‘

—n @ O Meme0 & -— e v @ St

c
[
-

6. [t ..........C....._.. m

-.‘..“-..A—. . Gmaoe vt

f?!u D'R .Q"OOQ:QOL'I!.@O[‘ m(.

. ey e PRSI ad — e ®
o..o,—-.o..—awo. o n e amam———

A ————— PPN i

Cesndarmara v o w s

v cwl o - - B
o
3C 50
P
e 4..-._..-.....-,...5-.....-.

‘“4."‘:' ‘

~ o
(% 2l S
Reeht :

Ve e ®

o

TOTAL

\v.an-.:o--...o.

AnATCo

-~
ey s wfrman
Coniul AL Lszive Vit !

W{r% * 'Cz‘f'?g

Coy el

MERTY

‘S'LﬁL}EEEé‘ 0'.“ i e |
OF GEil .

CLLLGORY!

/
ouP/?O'

[ B
b4




poFRALTARTIE A TR AESe YT
*

LY e

.

[

FIEIC B BN B I )

M COGS S G s e s
- T omOe® SBa s oum s.S 1

T B S & @D ST

P IR N I I B B I

. b B A et Sm B b A T R

———— e el M b ® - s e w ~ e
- .
D A0 Bkl & WDl Mt & S - 8

- - .
m 0esce00ev oo UR . - .
ce se B e W e
G rae st e @ e e e
. . T @GS T e G v

I jp—

v
m TEXEREEAEEYL XE R X R N

-pe
aEEEy > ® .0 ¢ 8 ¢ % b S o X ]
.-.a.a-.-'--o.--.....~

o
-.-.“-—'ﬁo.o-o-.on..oo-o ..

s$
5T

STG*’ eescesessvesccee '

sem s s e e s e &y
CP ettt s o s e®
.
Tes i ni e cegB® s oo
o - --

N2 ) ’ :
w ."............‘?

R R
".‘“-.-‘“““-.

RE X U R E LA A dih i .

e p—

UR TR R LR R A A

Ve srv e s s e e s .
.--.'.-‘..-..-v--
.

st e eBmaEne B MBs S

0

sc-1 O...co........... Sc L

bu 01'...._!..0.

Ao, oon A IR R AR




A eZURE 131 ;-g APPE VA 49
2 6099275c/

,ﬁj}gﬁ

T.E%

« SUARY 5.0 VLG, STATIS, OF, BE 2 a1, §7 5 T/0I8

0)}0..)00'00".00'

®sev s s e aw

lL\P.JlnP nos-...‘..‘.';.'....

. L J
- e v e® ¢+t s a0 - P - . L R N SN S D R A N I R T R

‘ y . .
. s¢ S0 Qi -~ Oy T0UAL

:\5< .
i CROSTANL 63 0 13 30 - e
: .
. haadh 3

R LA A - - - —
.. -
-
b ,
Eb\ : . Sin of Lan Oificer
[ 3 Date $ecoseeveces ‘ .

c!nt T T I ¥ T

rd
3
2
—
P

v

P e I L L T SO TR



!
£,
4

t

B
o

X Dﬂﬁt MNA 1LY /$Lj

R i B 2t

. e - y T el - = -

- : Qo Amnernure —35E

i%; ] J & 222 Adv Base Ord Depot

. H BIN - 509222

_ /D 99 APU | %
A, '

1523/Rect/ADRP/ /Civ Est A Sep 2007
Loy

<
VU uyraf.
Ccnual Agm‘m‘s“

ARECT T
atve 1..bur,!

/om0 NAZI1BLR AL/

—AMSIMNG TORAISAT NINE mitE
/L .M-Z-/ vec oy) Pe-SLAThAoW

Mo;?_'h- PANBAR | | Pi—=NOON moT |
GH 'y _CALL LETTER FOR RECRUTTMENT QF MAZDON2S

1. Refer your applicavior {for the subjecc post

1

QIet =gty
Crweing Bencn

. Your - name has been recommende¢d by the Selection Board. “‘ou

are raquired to appear for physica! test and interview on _- wnep
200/ ut O0OOOh at 222 ABOD Footbail ground alongwith the call
letter. - ' ' .

3. You aere required to bring original certificates of the phe %.
copies submitted by you alonguith your application ay per ¥Follow-
ing details :@ -

(a) Education Qualification certificate.

(b) Proof of age.

.C) EMploument Exchange Regi-vration/Identity Card
.f registered.

(d) Damicile certificate/Ration card.
@) Caste certificate (B8T/0BC candiuates onsy)
(#) Discharge Book (Ex-service men only)

4. You are also required to bring thd! fdllowing certificas:s in
oriqinql t-

(a) Diploma/Experience certiticate if any.

(b) Character certificate ivivad by a Qazxetted office~ o0
or after 11 Aug 2007, ~ .

(Rajijv/ Vaid)
Lt Co

Adm Officer
2//' . for Conmandant
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: .
GOVERNHENT OF ASSAM ) o\
PARTMENT OF LABOUR & EMPLOYMENT RUTTRISE (Ui

EXCHANGE FOR UNSKILLED APPLICANTS
REHABARLS £ 2 GUWAH® J..-.s':.:

s

;\? Q&, "; :
Noz-nan\;‘-vz-:s’/zm'r/ 524 Dated qUuuhau thmazrd N Boh Ty
-".," ;Iu \J'" . . 1
[ . ) 3 f
To, ' e A )
Tho Administretive Dfficer, IR A B (RN A A RL A L
222 advance Hgoo Crdnnacse Depot,| Ctulal acuniucstine inbule
. C/0 99 APQ,y Pin-3092224)
Sub . Rocruitment of Mazdoor.! f y
. gargh? . 1guig | |
Rof : Your lettor Nos=1523/Roct/ADRP/1/Civ Ept, Dated, 9e3-07
and lotter Noe=1523/ Roct/ADRP/1 —Egty-dated-- 26707

Sir,

. With reference to your requisition for tho above
mentioncd posts, I have the honour to forward horowith s lists of 122 { ono
hundred twonty two) numbers of candidates for'the'posta of Mazdoor,!

the candidates may pleaso be called direct for intorviow and toot at their
addressos under intimation to this Exchange?

The -esult of this cubmission may kindly be communicatod
to this Exchango at an carly dote to cnablc us to complets our rolevant
records’!

Enclos - As_stagted above's f' ’“ﬁr"

Brogk=ups ( szi %K. T"mulj

. 1s GOn s~ 60 Nosd! Ewployment O7ficor,
. 2+ ORC : 40 * Employment Exchange for Unokilled
-2 -

1lieants,Guwahgt i=0
3IPM(S/T)s T ° \f&wﬁﬁw

4. PM(Gen)s—- 15 *

Total N008~122
ISy’ C:>?///’ .
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Particulars of tho candidates submitted to the Commandont,
222 ABOD, C/0 99 APO, Narongi, for the post of Mazdoor,

ORD NOse 5,2/ o?, -

fvame & Addrosos. { Rogn. oy Joto of {Qualification ; Remarks.
................ Qiu.tllt_ U
..... L S R PSRNV RN DU - S
1, 5zi Sinanta Modhi, 335872001 942, 8F Appzcad the H3LEY
¥ C/0 Pankaj Vr. Uaishya, Oftrice Acoti.,

The Dircctor of Postal Training Contro, (P.T.C.),
RodeC roas Buildmg, Uzanbazor, Guwohatieie

@ *  Tumen Che Tara, . 1624/2001  2,3,75  ClaosVIII' e ein T
vill.-Bolguxl, P.0.«Digaru, P.SeeKhotris r‘ CATRITE (R LA R R ‘
) - auk.al TR e el Led
}4 J binay Ch. Das, 776/2003 30,6484 Clasn=X?99
Vill.=Mirzapur,; Pefe=Azara, Guwohatis!T.
j/ . Digonta Tolukdor, 1066/2004  31,3.8% Claco=IX'9! gt @ nmg
Jyotinagar, Guwahati Collogo Campus, et n
P eDo=Domunimaidan, Guwahati=?1e - SRR -
f/ Parag Sorma, 1069/2004 1.4,085 Class=VI1lPauscd?C2
Villy~icst Boragaon,
PeB.uGotanagar, Zuwahati~33.
_é’-s/- Mde Rokib Ahmed, 1076/2008  1,2,83  Clnco=IXePassod?!9d
' Vill.=Agyathuri, Pe«Oe~ Dadara, PeS.<diajo, Komrup.'
Te Dipul Che. Das, 1085/2004 1,12,83 Claso=IX =P 130n1907

Pandu Now Colonyy el OO-BBAZU‘.
P s0e~P andy, Guwnhati-12,’

Bipul Boro, 1092/2004 548.80 Claso=lXePacscd!95 S/T
vill.=Ghagua (Mojkuchi),
P o0omDigoru, Pede=Khctri.

Mde Taibul rahman, 109972004 1e7s04 Clacs<VIl-Panscd! 27
Vill..b PeOe=Garigaon, Guwahati=i2¢

Mi, Hotim ALY, 1100/2004 1,3,63 Clenu=1X'98
/0 Ramosh Pathak,

Dircctorato of Employmont and Craftsmen Training,

Asoam, Rohobari, Guwohati=Be

€11,/  nd, Hozaret ALY, 1116/2004 10,1484 Claso-IX'2000
. C/0 MWde Nabbach'Ali,
3 Hathgho:i.a. Ahnod Nagar, Guuahatie-20s
_ *  Bhupon Kalita, 1117/2004 15410484 Clacsex !0t W
s Jz‘ . Vilf & P.ociaﬂitom. Pine.=781101,
“}/ '1p0l'l Kﬂlitﬂ. 1118/2004 27.‘,1 85 Claoa-lx‘ Qz’"
3 vVill, & P.Os-Panitona,
. . PeSe=Kamalpur, Pine=T781101¢ /
14/% 5-901 Kxe Nath, 1133/2001 25.‘0.85 £ lann=Y11192000 %‘M
C/0 Tilak Che Nath,

VelePe (Jogiparn), Borjtiar, Suwohati-15
1 . Mainul All, 1135/2004 51,86 Cloog=V1li«Pasocd? 20

Vill.-Rongmohal, Pe0.=Rongnmahal, Guvwahati=30,

164/ " Jyotish Che Kalita, 1436/2074 1e5485 Cloro=Xtht |
~ vill, & P.0.~Pacharin, PuSe<iajo, &auup.‘ \
17,4 Nirmal Doo,  1138/200  3.8,65 % Frhearac oargo

Ville= Dharapur, P«0.~" ~ni, Kamrup. , s ;
MOkl Gf L cer .
&Lt;a: nent frcoonge
w o \5/*:\- B opy Q" ub 4t ;
K
j

! o i— Guwahau—

%
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0 Axs Cuouf AL Khare 1140/2004°  2,1487  Approad tho HSLETO3e
b {zarapal, F“o%d‘-nunmuti,‘bU'u:aha;i—zﬁoi . %(7
Jahnab Nath, 1149/2004 31,40,83 Approad the HSLL'O3
ya51.-Nabogreh Houodng bolonyy .
P 4Oe-Lhandmazd, Guwahati=3¢'
#d, Faizur Rchoofy 4 53/2004 16366 £ 1a00-¥13% <P ace0d 2000
VilleaKallyan Fux,; Fele=d Poﬁeeﬁagwm:ﬁmﬁ -
Dimboowaxr Dot 1154/2064 $6.,49,05 Claoo-X'98
d \;’j,,u,.-#achaniapara, P Do Palasbariy Komzup's' —— A
Krishno Dasy {156/2008 3012485 Clooo=X 'Ot gt ek winag
yill.-Aningacn 2 Nodolony, Guwahati=31s! e e L Do
Kanokk Choudhuzye 1159/2004 62485 Claos-X102 ;‘
visxye C/0 Upondza Nath Dads ‘
§.B.1e Staff secociation, Guwehatiete ’J‘Q’Tf{ra’? ENs et I |
. 7 . . Guevaliu teath
Mde¢ Jehrual 1nleny 1§ 68/2004 §G.42.87 Claus-" v S —
vill.=Satgaon, Ambard, PeOe''dyun«dihary Guwe: tE 2T 1
!
Santa Doo, 1167/2008  1.3:83 ¢ 1aao-¥113499 '
villsmBorka=s P «DowPub=Borkay
P oS s=Kamalpurs' '
§ 26, Bhrigu Dekey 1169/2004 11,85 Claoc=V11l-Pasacd?98
Vil ukunds pury P .Oe=Bihdia, Pee~Rongiyas
Sankacjyoti Kalitdy 1171/2004 1.6485 Appread tha HSLC Y01
Vill .+ aldin; PvOeslizankuxi, P Sesttojoel
Pulon Kalits,  qire/2ma 1.3.85  CamsosX!
villi & PeDe~Tokoradicy P JGevtiajne
29, futuren Kolitds 1179/2006 i‘,:s~£as € LanaI kP oocen! 97
/ vill.=Aningach, (Lachitpur) o Gw;xhatmt'ﬁ
y Jitumani Kumary | 113072004 6983 ClanosX 'S
, Vill.=S undarbori, P.O.-Ghy. Undversity, Guwahatimide
~-3te Hanaj Modhi, 1183/2004 1643484 Cloco=IX'99
: vills & PuGe=Dadara, Kamzupe P oS w=tl 0} 09
IZ“)"/ ‘#eidul Borumy ‘ 1184/2004 13480885 Class=IR101 L'__—_‘.._(_’,é L /
. / vill, & PeOu-Bongaras P.SemAzaTa o - .
33y ®  ndeiAzad AL 14 ,5/2004 1558,85 Clace=IX12000
] © yill.eAwbari, Setgaon, P o0 o=Udyonbihaz, Kemrupe
34, % Suakt Sabin Rajbongshi, 1188/ 2004 24.4.,83 Claoo-X133
vill, SRuBys Jyotinagaz, '
PMapunimaidaﬂ.GtMahati-Z‘l'."i
‘Wde Nuz Iolam, 1490/2004 141085 Claso-X'99
Vills & PeDemhAgyathuri o P Suwiiajos :
Kamal Kriohna Kalitay 1120/08/01 17,84 C Laos-X 2000
3/0 Dilip Kalitay e xocutive Engineoxy .
A HeRoTe Bivizions Narangde Gipnbket s =25, )
Hitosh Kolita, 119872084 B A woed the BELL O&
Vill.=Nanaza, Pgﬂe-&asaﬁl, b
Eimp\‘ L
Bm Exchango cOn‘bd..a'ﬁoy‘apuGoooo- 4

Am‘;"ﬁ.}m{huwu ST IT L IE
o — Guwahati—
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'f‘fj.s/‘-‘ri Nayonjyoti Dat 1217/2004  31.12.87 Class-IX-Pacsed!02
Vill.=~Barolah,
Pelo= alogaon, Ped.«Saukuchis
‘3/?@/@ -Gynd Tofik Hussain, 21/2008 hedeBd Cloco=IXegusaadtalll
' “Hatsacn, Gruahati=2Te ;;,;E»M I ———
' ' Cenual adBusubive Tibui.!
40, Zul Rahman, - 22/05/04 - 22.5.04 Class-=Rt 9%
L/0 Tafzul Hussadn, .
) Satgaon, GuuahatiwzTe ) <i

3/" surit Dohadus Koxki,  30/2005 13,1488 Claoo V1IN tapagaeral ety
Vill.=Amcing Jorabat, F.le=Satgaon, GuuabiakimcTe Gurwehati Bench __J

)/." Dipankar Dag, 36/2005 1o4e85  Cla os=IX'59
Ville & PeDeemGondlunou, Pes.=5oekkuchi, Kamiupe
\4}// #d. Arman Uddin Ahmod, 4142008 . 1ele86 Crasce=3%*01
ville.=6otgacne Bazar, P.0,=Udyan=¥ ihor,
Guwahati=2Te ‘ .
44 4% Sarjoet Kxe Rai, 44/2008 15,2293 Cloco=¥illePansngtd?
) Vill.«P athare=quawvary, Pe0e=Udyon=Vihazs, :
o - uuahati=26e : :
(\S/ Uttam Sarkazx, 61/2005 4,11¢85 ClasseIn'2000
~ Ville=Amingaon Kalivari, FolemAmin i.Ongatucinati=3le
4i/ Shcohkant Bhusal, 62/2005 10611086 ClacamiX?
< £/0 Zhuwarand Bhusal, A _ .
vill.=Amcing Jorabuty PeBe=Satgaon, Guwahatie2Te - !
. M Md. Rote Ali, 63/2005 | 22,9.82 Class=X'2000 "
, : Vi1le=S atgaon, Pele=tdyun=Vihary Guwchoti=2Te .
e
M *  Taakesuar Kalita, 2159/2005  1.2.87  Class=IX-Paroed'04
vill, «Abhaypur, PeOe=Gorush, Kamrupe
49"" Jugal Che Das, 16871/2006 27412685 Uluuws=iX's3
Nt . 0/0 %hc Directoratc of Archalogy, Ambari, Guwahati=ie
V% ’
50 *  Md, Karim Ali, 4/2006 12,10:82 ClasseIX-Passcd!9f
. yill. & PeOe=liaralabari, P Se-Kamalpure )
514® Sarat Daog, 8/2006 30.41,82  Clavo=lX1y7
| Vill.=Alta, P.D.-Dmuuni.ch:‘k:i., PoS c=iaihutae
52{ » Bhbancowaxr Kre Das, 27/2006  G44e87 ClacselX« groedt 05

Vill.~aibazi, (Pukhuripar),
PoDe=Palasbari, Kamrupe

: ay- Deben Che Baishya, 28/2006 206185 Crlans=IX%05
i Ville=Agchiya, PeDe«Palachari, Kamrupe -

éy" Milan Das, 839/2007 143,83 Clasce1Xt96
Vill,=Amtala Satra, PeOs=Kukurmara, PeSe-Chhaygaone
@ . Phuloswar Majumdory 1301/2007 3,2.87 € 1lasa=¥ 101
Ville & PeGemDihina, P.Se=Hajo, Kamrupe * °
564" Kumud Lhe Diitzy 1885/2007 211188 Class-IX'02
vill.~Bargacn (Nawkuchi)g R
PeCem=Dorakohara, ©e5.-Kannlpule - \g\ﬁ/
. " Pruncbold, wisResp EAe1 N 2088
XX RRRXXRNXX ‘ XRXRKAKK AR e OISR KRR XXX °
PRI e e senns



@k

WS A Gt W M GID SN P B EM e O SME W on X} Ik el WS Y FE oo A G Ve S G Wl G R B R L

-—i(a.'--—mm-.--m-*w - v.-un-n-.-no-m‘a& -~—n—-_-\=,t.-ﬂ—-vswlﬂ- ) -ﬂ-.a—--.u
#ahe Sri Vozun Doka, 1639/2007 Gote84 £ lacceIX12000-

¥ill.~Bargaon,; PeDe=dorakahara, P.5%.-Kamlpux,

{88,/%  Madhu Kawmchiaxy, 1892/2007 1501 ClocoeiX-Puuuudili2 S/T7
Vill.~pguyathuzi, {Ketekijaz),
Fuolewth PoSeadicjo, Kamrups

§9. ¥ Paplu Sharma, 654/2006 1:T«88 Approad the HSLLC UG
€/0 Satish Sharma,
Vill.~Barbari, Pe0.=Hongrabari,Guwahatimdbs

ypf. Mainuddin All, 721/2006 S¢1eB6 Class-¥YIJI«facsod?2
C/U0 Rd, Yajuddin Ali, PRy
Vill.~f ukhuripara,(Setgaon),
Pe0e=Satgaon,Guwahati=27,

Bmp'cymaal Y'x::hz'mgo
for Unskillcd Applicants
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Particulars of iho candidates submitted to the Commandard A
; $ 222 ABOD, C/8 39 AP0, for tho post of Hezdoor,(Roc, for QHC), .
,‘ ' - ORBoNBees O‘)b {9’7,
@." i° ~ Romo & Addzoso, 3 é’ 'ém"m } Boto of jQuolificabion - IRomosle.
%6& adidl TR I e ean " %’v "!ms%-n-mmm—»—mu [ S S
. - - o s PR e we e . - w-ﬁb' - e @g}“mmﬂmm%@a—-u—mé‘~—~-
7 yﬁ. Aniul Modhi, 684/98 6s1¢80° Claooe¥Ill-Paoocd!92 omc,
A C/8 Bhogi fien Modhi, '
. MERY, =kuteadthu s
- V3i.=dowari=pora, Fele=Azaza, Guwahatiel?, . '
‘ \2/ G ﬁhn&n, 23‘ 3/2951 31 .*1 0. 80 Clasodlgs Qfg} 4 LJTE f }'ddﬁf 18, \u

c/6 ﬂﬁ?@ﬁ&ﬁ Doka, (knud Acmnl e T v
Binhnu Fmva i‘mgux, Noonmatd, Gunchaldge2Ry ' - L
'S .

Godep Das, $454/2004  15.3.8%  Clacc-pxtok | wdom
£/8 Jagat Ch. Nath, quad sorats
sreomentepur, Bhangagreh, Gumshoti-32/7 Guwashati Bench

o/ Rajiv Kz, Ral, 1394/2004 20{4.86 Class~X'02 wdom
'~¢tsuou uy., bino, PeDowSotgaon, Guwahotie27,
1420/2084 25,1,86 Class=-X! 0% ~tl O

il
-mmng Jorabat. P ¢0.«8%tgaon,
ummhat:h-?'lq

i'/

\4_./ RKartik Das, ;'392/50% 17.11,84 Clas ST X 101 ' iy
Vill,-Raibord, P.0e=Bongars, P.S.-Polashori. ' '

ss/

T/

Pmﬁ’pﬁm&, _ 142!(2834"2,1‘.84 Clacs<1X12000 wdOw
Léeldnthe .'n.ou-l.a-awh. e LT ' |

B Hipom Setkia, 1496/2004 1;5'.\&33’ , Classw-IX198 ‘ . .

ozth Guwoheti Nedhupur;
?cﬁvlco.u.oqo Nagaxr, Guwshati=30,

Nm 1497/2004 1 1@85\ ClaSGOX'O“ -do—
\'iu.-ﬂmamnti.. Pe0¢ & P.S.Chhaygoon, ¥amrupa

8y
o
M Mantu Bath, 1533/2004  31,82483 Approed the HSLL108 .
" VillesGobazdhon, PeBlenGhoudhurykhaty -GZZZ/
W/ P.So-Chhqygaon. Kanrupp

b Had, 1537/ 200 ot 1?&«; Appred +ho »fsg,ma ofe
Vm.-s dhan; Pe0e-Choudh ” E * PP
Psﬁﬁhtmygaon, Knm:up.‘ _ '
12,/ PraSanta Dos, | 1572/2004 304,05 Approad tho HSLESM4 —dow
Al(hlelalmohi, .D.Jaﬂitcm, 9.S.~lama1pu:.l
,13 mjlt Baruah, 1589/2004 31,3, &\J Appread the HSLE 134 «do-
! 'Villis«Banti lagar. PoOS-&ahilipa:a-Pub, . o
\ Guwehatim19.
1 : |
 t%/" Khagon K:. Nnth. 1621/2004 7." &"/ Approad the HS!.L 103 =dOw

VAll..Sonti-Nagar, PidseRahdlipara, Gimahatie19g

154" Nrddul Daey, 1547/2004 | .L%’ Approad gho KSLL 198 w d0w
,\J/ ¢/ Bhabash Das, P )
o

7 ville & PeBenChangoart; PJMamalpux‘, Kanrupg \
nt OfTices Contdese?. i,p".'.golﬁ'

Py
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/ix2 Bobul Dasg; 1650/2004 M.42.82> ElaSS-X'98 om-.,

; Nilly & P%’sc@ad_um, P uSeetinjo, Eanrupd

17. %/ " uxtpon-Doos 194,720 8854225 Clooo: %ﬁ‘«‘ TR S

VELL oK ushunpun, hel i,

oadve h,,.'(,,d_‘;
- PeDestlingulon, Kamrupe .
15, 7 arabteds Bozy 1676/2034 BT Appriad ¢ 6

. 53 md(&@
' OsmRongnchal,, (Nexth Suvahatilly : "f‘«"’fé’#‘ﬁ 7T

Cowanay bmch

19, Utta - l‘!s&r&z.‘.&e. . 168172804 . 302»&4\ : &Maa.ma?acucd'% wdom
vill.=Rajib fiagar, ncar 10th As?oﬁn..
Poﬂc-gahaiipara,ﬁuuahatiﬂ%

\\.\X N

26¢*  Bipul thi Meth;  .1716/2004 51 0481  ClacomVITI-Pacoed95 -dom
e vill, & PiD%wBarpolaha; #45 ek amalpurd
QZ){' - Dogplyptl %@Eﬂl&@ 172472004 4 faﬂt’\ Claso=t{} 1 P oticnGf 02  wdom

/0 Havd Bebo: m&&@
Station WesiSnop) Belguon, Swohatis2Te

- \22% Pipak Bormomiyp .. o 1730/2084 1880006’ Clece-Ti-PasncdiPs ot
S VEXTeashusangaomy. E@ﬂr-aémhil,ipam@

i CiksBhet it o U
o fy; ' JG.‘I@{QQ Neothy 1?36/20041 3t.12,81 Apprcad tho HSLL N2  «do=
! v " bﬁkﬁﬁhi, Pgﬁo & PoSo!ﬁhhﬁyg&ﬂﬂe Kamm.po
. N .
2. "“9""!3’“& Bamh,  52/2004 30406 *«  Approad the HSLE2TS e
, villKrishne Nagax, Kahilipara,Guuahatiet %!
&
' 25, Kriohna Kumaz, 1778/2004 1.4, B}‘ Approad the HSLL 101 ) Ore
VillemAlipub, P.O.—Baﬂmta—chatialig gamg@@
2\6/ Ajit Kze Nath, 1790/2004 101,80  ClaoneENte4 «dGm
Vill.=Barijdwi Nathepara, .
P o0 e« hhaygaon, Kamrup, \
27/ * Kushal Che Das, 1794/2004 643,82 Cloos=IX=Passnd!97 «d O
Vill.-Raibori, P«O.=Bongara, PeSe~Palasbarie ' :
2\9/‘ Sanjib Das, 181" /2004 1.1.85 Apprcad tho HSLLC® wd O
Vmo-ahabanipur, PoOa-Nommati., Gunssy 1&'&%‘-200 )
/91. * Nayon Dac, 1629/2004 ¢4% %6 Apiood tho HELL 4 -dom
Vi.ll.-&ulakuch i, P.O.~Panitoms, P.ﬁ.aﬂeme Uy,
30./* Digambar Das, 1830/2004 31742,85™ Approad the HSLC'193  =do-
' Vill.=-Alipub, P.De=Baihata=cahrdali, Kamrup.
o @ *  Komaloowor Mahontay 1253/2006 31,12,78 - Claso-IX"93 -dge
- PS”' c/0 6 $ Rahanta, .
+Be Hoopital, ,.Onsopinath Nagar, Guwahati=16,
~
. 33,/ *  Lakhi Nath Talukdox,  1829/2006 1.4.81 Cla..=VIIX! LA
- Vill.=Ganooh Nagar, ¥ «0e.=Bamunimaidan, _ ‘
Guwahati=2is
.o . <~
b 33 Niranjan Barman,  2234/2006 3,187 .. Mpproad the HSIL! 02 «do-
B /8 Nazeyan Desmany 2N
Forest Geto, Jubc Hagor, Nerengl,Gueoya “,.ﬂé\\}J y
‘~_,,J ¢
Emptoyincnr Offices Contdees cBoont - ve.

Emp ovnent Exct hange
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i ALt Rayy 247~ 12006 2.5,.79

C/0 Bhogila Doxo, ‘ PR

Vﬁl.-ﬁutqnm, {XochpaTh)p Palnrdid e .:bz,.w,
Guwahati-274d .

!’as. »/ Wukul Doy 676/2007 1
”  C/D Sarat Desy

61G82 CJ.GBB-‘X‘

. Yooty man? Ly
- vu..l.-sanpa:n, P oOeminabar®, Kamrupe N\

R

¢, puti Sewall doke; W=130/95 3112577 Claso=X*93
36.

c/® Rajon poka §

Vill.wGhaguwa, P.0e=Digaru, P S .Khutri, Kamxupl

-

ri Hopenta 2224 »T-8¢  Clad -Wll-?noaod'
S5 c/o aw-::::: pav, /2002 "T.' ?.J ’/

' 2 - ‘
~\ \'111.4bhaypu:. P.O.-Gnrua, PineT7811C2 3 ./7

- 38, Rejib Kumary 2370/2006
il1,=Khohanipazra,
xsoa-aozam. in,-78112%1.

w3.88 Clana=X 104

" aoeX!
; 9 Navp Renta Nuth. AT4/2005 20,1462 | Cl:a )
“. 3 L) |
. X ;Mh Dav} 2667/2004 1%1 Clas \Em
‘6\3}/ ¢/ Nabin D

o 2
VM“GM &b*c'm‘mg Gwahn.-‘.-a'{g)

8 OM
- Twghange
- qset . ~olicants
F& : ' o e, for Lo 4 ‘,k:'hvan
'n??'-gﬂ*;' PR S ‘.,f;w, x : ’a, 4=
Calver i "o s

qrigrd? RE

yooer NpemexpE s

Core o 0 .~h

; SR S v [ et 18
JFPUINCT ST P

Guwvabati—

-a”

1
b/

L

44
%

R R L

3

Je



20 °
< = :

Partisuleze of tha candidetns eubndtbed £o tho Commandent, 292 ABOD4
‘ C/0 89 APD, Haxengd, for thz poet of Hawdoer (Rose for PH {s,T)%

ORDNOs = 311/07__
Nome & & ,.-‘I‘G-ﬁ—ir T I Eczn:NE“}T - na%‘oﬁfo? 1Q;a.ii?i-c.a-€i3n— T 7 Tromaxkss
e e ___TTTT ety I [rer
i DN SRR R ) N RN U I N
f. §»& Suron Ch. Boro, 1220/2000 3.41,76 Class=IX'50 PM (S/T).

¥411,~Bhahakajan, Pe8.=Dorakahara,
P.oSesXanalpux, Kamrupe

v 24 ® . Sudhan Boro, 1412/2000 ,ii‘e@@,.qs\‘ Approad th HELE 197 mdom
C/0 Prodip %x. Borog
C ity Montoneazd Schonly Iir® ——
Pbﬂo-Gopinath Nagazg Gu""ahﬂtiptﬁ‘mt

N
.-
sl ’

. o
" 3, * Homonga Thangel,  162/2001 24,8479 Class-X'2010 ~dow i,
villeeN arakasuz, P .OkeKohilipara, Guwahati=19: A
\ N st
v , , el
Mﬁ!&sm Bekay 2587/2001 2“@1"8\, sppreoad tho HSLEID!  edow o
i c/0 Asomm Association of ¢ho Doo? & Buwb, E,;
. % caopinath Nagaz, Guwohetl-16e! . %
¥ 5y % Situmond Basumetary, . 3§06/2003 98,94, Claoc-HY2000 et ¢
: ¢/0 Biren Besumatazy's )
< Ville & Pofkeighera, Kampugs -
\% S T
¥ 6o %~ Rowmoowar Rabhay 409/2005 3kt ] :
& Vmahdati&‘, P sOe=Dispury 1926,78 Apprecad tho HSLL 99 =d O
1 Guwahatimbe!
. g \)
¢ 7+ % Achyut Swarginry, ~ 424/2005 159,85 Approad thg WSLL'0S =~dow
R AN c/0 Jaleswaxr Swargiacye ) ‘ - .
- ville & P.O.=Rupnagar, Guwahati‘-SZ;‘&! ’
N PIREN R4
R J ~
' ; ent Offinet
Bmploynew. ¥xchages
Jor Unskilled . ppwadty
W&"? ti—"
258
8
gs
. Caryipa- v, ‘,']'01’ l"l"\o'lrill-‘l_. prtine -
o Tt - Guwakati—




Lo

< fgr‘z.
' Paxticulors of 1 9 candigcsos submitdad €0 tho Comwandont 09 {v
‘ 238 ABDD, C/0 99 APO, Harsmys. Suvihati, for tho puot of ' e
Mazdooxr { Ros. for PAH {Ttady - ) b
ORD.NOO-~ 21 /a 7 e
1. Nomo & Addrooae! 1&39:\.“0}' Batn of lQuuuﬂcatim Rumark:o." B
é.‘..::'.'.'_'_ iatelebuus Sad Kubabul Sud - siul a7 Supapupnpu By D
N Sr Sunil Kedito, 1069/97 HOWE  ClepIYT L pAy
efﬁ '? mtﬁ, K
Gondhihosti, Pyt ilpukhuziy. iehotll ~
i *  Kowal Rath 1960/2008 2M0.M0 Approad tho HSLL'01  «d
c/0 Ascom znoociatton of tho Doe? b nu;b.. PpEa =
gopinsth Nagar, Guwahoti=18« \
®»  Prakash Sharms, 3643/2003 1,9,83 Approad the HSLL! ~doe -
C/0 Kulen Rahang, ‘ ¥
Kating Pohor, PeDemAmingaon, Guwahatimdbs -
‘L% Haron Dosy 3850/3002 2%Ri62 Approad tho HSLL 92  doe i
111,-Kusknd Nagar, P yOw=5 amuniseiden, - b
Guwahatd=2i' }ﬁb
N, L
* Chondradher Nath, B63/2004  1,4.84 Appread the KL Y200% «dow e

Vill.=Biturtari, P«0c & Pove~Lhhaygaon, Konrupe

. ) N -
~n6e ® Princh Choudhury, 899/2004 65%.25 % Azproad tho HSLCYDS  ~dow
@/ North Eost Gite Nager, noa® BeGe Godown, '
Bamunimaidan, Guwahatis2ie' N
A
R7. * Rupesh Choudhury, 1101/2004 15,1082 Claco-X'98 ~dom
X V41D & P.O.-Rupnagoxr, Guwahatim32e! -
é‘e' " Tapas Dy 1416/2004 2.5.84 Appruad tho HELC!04  ~do-
villdlittor Pakarkona, A
¥ P-0em Kulhot, PeSeinjoe o
9. * Duipon Balohyoy 2154/2004 30,412,783 Appzosd tho WELL 2770 ~do-
’ C/0 Accam Asoociation Doof & Dusb,
Gopineth Nogary Givahati=t 6
N , | -
10, Jitu Das, 181/2005 24.6.84/.(‘.1@0-1)('04 e Om
\ C/0 Dmbon Das,
§ Ville & POeRulhats; PoS.dajos
11.\\' Nayan Do®y 23620037 984,03 Appe-ud vhT NTLETUE U~
vill.«Monapaza, PeDy-Monlarietiniald, Kamrupe = 7
G 3 |
120"  Johorul Tolamy 20/2005  2,3.86 , Claso-VIll-Pauand?9s  -do-
‘ Q? Ville=Akadi, PeOewDihina, PoS.-Hajos
13, * Suraj Lohar, 266/2005 53487 /Claca=l1X'05 ~dom
< vill,=Durgasorobax, P e0e-Maligaon Auwahatiette! _ -
14.}- Tapan Mojundoz, 117/2005  1e3s-3  Appri-ul tho HSLETZL0 o=
v « & .O.Janu“di.. PeS o'“&jOol‘
1§2.! ® fNgba Kxe Huauri, 395/2005 BeJedd 4 Apprcad the H LC;03 wd o=

¢/0 Pradip Che Huzuri, -
Vill.=Ganoshpara, PeOe.=Anbari Fatosil, Guwahati=25¢y

P lefo>

. & utet i ety

s OIS
" - | mplaTrmen.
ladl eclu . Liooave 1., 2 iE 3( : - rx(‘.\angg
in‘. e - . .
; A olicantd
R {or Ur.;}_nu/d Mgy

D | . w‘ \‘i—'
'Jm'? ‘?VT!QTS W%{\ﬁ Ge

v Cior 1tnalstiad, A Niate

v v IR L ‘e K
- Guwabati—



—J.

¥ ~ATION T ATD s : :
‘;/‘1 " CATION FOR MAZDOOXR A’Y"’\%M‘T&, g
o : s * -
PR AN ‘»gx@}‘;zv W ‘e.n@q( = S
Te. , i ¥ ) L Ceatias Ké*{lﬁ.’..;:;vd;-f oL T L O\
The AdPPnistra” FREUEREEE W /
222 ABOD, e
C/0O 92 APO
Qyrgrel sRTAsty
{ Gt Boach
1. Name in full (in block letters) MDD NAFL O L AL
2. Father’s Name : MDNRZY@UR.QLI .................................
3. Post applied for C PAUSDY R AND. DRATT. MEN .
4. Date of birth o AL ST
(Supporting documents duly certified attached) ~
5. Present Age (as on 01 Sep. 2007) CL AL Yrs, L S ...Months .. +q.. .Days
6. Address in Full e '
a) Permanent Visto AMSTNGL, QRATRAT, NTME MULE [ [TXN ‘L"\‘J.F.‘fL
MEDZ A PRNRRART o2

B I e o I S Sty
.?0?»"\':.c..\‘;:\%.mf;-..‘.-.—.:..ﬁﬁn' AN f\:)

t  Present (Correspondence)

: =y — ._: '

7. Whether PH or Ex-8ervicemen R & = R a e AT e
.~ e - s 0 e
(Supporting documents Guiy <1 tfied attached)

8. Cetegory (ST/OBC/Gen) Y R e e
9. MNationality ‘ c IINDEAN e IR
10. Religion SR B o s N U SR U VOO PPUPURUPPPPRRRPY
11. Educational Qualification L EIGHAT. PASS NENE READUMG ...

(Supporting documents duly certified attached)

12. a) Copy of domicile certificate and ration Card duly certified should be enclnsed with the
application. -

b) Employment Exchange Card duly attested by a Gazetted Officer.

13. Personnel already in Govt. em#bgment 3i.onld bring NO OBJLCTI)N ERTIFICATE
from employer. .

14. Three copies of passport size photograph of the candidate duly attested b’ Gazelled
Officer should be enclosed with the application along with sell addressed stamped
envelope.

15. The candidates are required to bring the supporting documents as recmired in the
application form it original at the time of interview. In case any candidate 1 ils to submit

the documents in original at the time of interview he/she shall a0t be cons dered for the
interview. .

16. Any incomplete/blank information will render the applicatinn as reject-d.

17. Declaration: a) I hereby ertify that these are no criminal cases pending a7+ ot el (DY
hereby certify that all the particulars mentioned above are correct and true to the best of .
my knowledge. (c) If particulars mentioned above by me are found to be false at any stage.

I shall be held responsible and my selection be treated as invalid.
<
ol
N\"ad

" }2/ ‘ ,\:.\\Q -
RS
Davp 10202/11/0081/0708

Signatdre oi th oL geplicant
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"IN THE MATTER OF

The

humble

FWER
2

@

A A
as 1
29 %4
W ZR 2

o

Ml.
Aowfd A

0.A.N0.259/07
Md. Nafful Ali
.Applicant
~Versus-
The Union of India & Ors.
. ~Respondents
=AND~

A

IN THE MATTER OF

‘Md. Natful ali

Son of Ex. Hav.
Md. Nazibul Ali
Resident of Village Amsing
Jorabat, Near 41 Vehicle
Company, Police Station-
Noonmati, Post Office-
Satgaon, Guwahati-~781027,
Assam.

. Applicant

-And-

IN THE MATTER OF

Rejoinder filed by the
Applicant to the written
statement  filed by the
Respondents.

Applicant submits this

Rejoinder as follows:

1. That I am the Applicant of the_Oriéi\nal No.259/07

and the Respondents have filed written statement in the

aforesaid Original Application. A copy of the same has

Nodiot AL;
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been served upon me through my cou}aselv‘— h'ave‘ ;g‘éﬁ‘e"
through the written statement filed by the Respondents
and understood the contents thereof and I emphatically
deny each and every averment made therein except those

which are specifically .admitted therein,

2. That with regard to the statements made in
paragraph no. 1 (a) to 1 (e) of the written statement
the Applicant begs to state that the same are not

correct and hence denied by the Applicant.

3. That with regard to the statement made in paragraph
no. 2, 3 and 4 of the written statement the Applicant
beg to state that same are matters of record beyond
record nothing is admitted by the applicant.

4. That with regard to the statement made in paragraph
no. 5 of the written statement the Applicant beg to
state that same are not true and false also misleading
to this Hon’ble Tribunal. The Applicant further
reiterated and re-affirm to his earlier statement that
the respondents had employed him as a casual worker in a
fixed monthly salary of Rs, 1500/- per month, The
respondents have issued appreciation letter to the
Applicant and also counter sign in the certificates of

the Applicant issued by the various authorities.

5. That with regard to the statement made in paragraph
no. 6 of the written statement the Applicant beg to
state that the same are totally false, misleading and
baseless. The Applicant had never applied for the post
of Mazdoor 1in Ex-serviceman cadre as stated by the
respondents in paragraph 6 of the written statement. The
signature of the application which was annexed in the
Annexure 5 of the written statement is not the signature

of the Applicant. The Applicant’s Employment Exchange

NO\'D;(A( Ar()’




il £33 70
WA

qve Ti ybunasl

3¢

File in Court O " Gentral AdmIEi

g 3 MAR(DEE
. Court Officet. A ' A
¢ : A suTadls
&;ﬂ o Guwahati Bench

card and the Physical Handicapped Car
totally different from the signature of the Annexure 5
which was annexed by the respondents in their written

statement by claming to be submitted by the Applicant.

6. That the Applicant beg to state that the statement
made in paragraph no. 7 of the written statement the
Applicant beg to state that the same are not true and
false. The Applicant never submitted any wrong or false

information before the Respondents. Due to passing of

interim order by the Hon’ble Tribunal the Respondents

had call the Applicant for the interview to the post of

Mazdoor under Physical Handicapped Category. However,

e T

the respondents‘had compelled the Applicant to appear in

the physical test along with the General Category

‘candidates.

7. That with regard 'to the statements made in
paragraph no. 8 of the written statement the Applicant

begs to state that he has no comment to offer.

8. That with regard to the statements made in paragraph

no. 9 of the written statement the Applicant reiterate -

and reaffirm to his statement made in paragraph no.
4.14, 4.15 and 4.16 of the Original Application.

9. That with regard to the statement made in paragraph
no. 10 of the written statement the Applicant beg to

state that he has no comment to offer.

10. That with regard to the statement made in paragraph
no. 11, 12, 13 and 14 of the written statement the
Applicant beg to state that same are not true and false.
The respondents have not giﬁen fair and ©proper
opportunity to the Applicant in the test conducted by

them for selection of Mazdoor. The Applicant was

NQ'Q:U\Q A R(’
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compellied to compete with the Genera& Cat%Sdf&_Candxdate

though he is a physically Handicapped person. Moreover,
Applicant was going to be deprived by the respondents
for not giving him opportunity to appear in the
interview for selection of the Mazdoor, however, due to
intervention of this Hon’ble Tribunal the Applicant was

given chance to appear in the said interview.

11. That with regard to the statement made in paragraph
no. 15 of the written statement the Applicant had no

comment to offer.

12. That with regard to the statement made in paragraph
no. 16 and 17 of the writteﬁ statement the Applicant beg
to state that the same are not true and false. The
Applicant reaffirm to his earlier statement that he has
not applied for the post of Mazdoor against Ex-
Serviceman quota. The signature of the Applicant at
Annexure 5 of the written statement do not tally with
his original signature annexed in his Employment
Exchange Card or Physical Handicapped Card issued by the
competent authority. To malign the Applicant the
respondents have produced an application form as
Annexure 5 in their written statement before this
Hon'’ble Tribunal. The Applicant reiterate that he never
submitted any wrong information before the Respondents
and not also submitted any form before the authority as
mentioning himself as a Ex-Serviceman for selection to
the post of Mazdoor. The respondents knowing fully well
about the fact that the Applicant is a handicapped
person but compelled him to compete with the General
Category Candidate in the physical test for the

selection of the Mazdoor.

13. That with regard to the statement made in Paragraph
no. 18 and 19 the Applicant had no comment to offer.

Nc'\éplfl)\e f\rQ(,
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14. That with regard to the statementtaﬁﬁe~inparagraph
no. 20, 21, 22 and 23 of the written statement the

Applicant beg to state that the same are false and
misleading to this Hon’ble Tribunal. Further, the
Applicant reiterates and reaffirm to his earlier
statement that he never furnished any wrong or false
information before the respondents for his candidature
-to the post of Mazdoor. The Annexure 5 of the written
statement is misleading to this Hpn’ble Tribunal and the
Applicant had never sign in the said form for the
fecruitment to the post of Mazdoor. The Respondents have
not given fair opportunity to the Applicant by giving
him chance to appear'in the said physical test along

with other physically Handicapped person.

Therefore, the written statement ' filed by the
Respondents is wholly bereft of substance and no

credence ought to be given to it. Thus, in view of the

abject failure of the Respondents to refute the .

contentions, averments, questions - of law and grounds
.made by the Applicants in‘the'Original Application filed
by the Applicants deserved to be allowed by this Hon’ble
Tribunal, | |

I Nod/ue Al
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VERIFICATTION

I Md. Natful Ali, aged about 23 years, Son of Ex.
Hav. Md. Nazibul. Ali, Resident of Village Amsing
Jorabat, Near 41 Vehicle Company, Police Station-
Noonmati, Post Office-Satgaon, Guwahati-781027, Assam

do hereby verify that the statements made in paragraph
nos L4208 ‘

are true to my knowledge, those made 1in paragraph

NoS...2 . are being matters of records are true to

my information derived there from which I believe to be
true and rests are my humble submissions before this
Hon’ble Tribunal. I have not suppressed any material

facts.

And I sigh' this verificaiion on this the
2403, day 0f Mok 2008 at Guwahati,

' NO\#{(;\,( HX’(,

DECLARANT



